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or person from j Saturday, September 22, 1 SCO,

P kebent :

The Hon’blo the Cliief Justice, Vice-President,
in the Chair.

<̂̂ ensiny o f  [S ep tem b er 22, I8 6 0 .] Stage Carnages B ill  1120

tliG Section iis
*‘'ie case p would (vpply

fur ti °  “  mim-ied feiimle eiiti. i-il 
“ “1 no nt • PH'’Pose o f adulterv-. He

'*'** (M'l)lication
”'t''oduei,,„‘*’ 't  struck him as

The n nnvel y.
y the saw no reason

'able ,0 " f «l>ould not be appli
“” âle8, ^‘ ‘inapping o f  married

Seciin*!” '® further conversation,
'*'011 of li piiaaed witli the
the lu following Expliinatioii

"lotiou  o f The Ch aiu -

" I’ho
'acluae ■“

''the.. care
Jon.”

*»w tu i g u a r d ia n  in  th is
' ' » y  p e rso n  la w fu lly  eutru .sted
r  cu.skn,]., j ii iu o r  .̂•P e r ^ o n “«stody of

K, ^®ctio„ passed ns it stood,
for «  ^  prescribed the punisli- 

l̂ >‘lnaps any per-
India or I'roln lawful

tile proposed to iu-

thouRl.^
> ^OUld (

''? c : p ^ t ““  - ...........
°f the y '̂̂ ®®U8sion the consider-
'̂'‘^Ocil 1. ^as postponed, and

•esuiiied its sitting.

- Miuke the Section
Y  '"ig l't be held to be
the case o f a child eti-

‘‘'wn his father’s house

u n iv e r s it ie s .

H «?V ^ 'T L E  B^RERE presented
■ 'le U.Ti, Select Committee

*'"« of giving to the Universi-
T  Po^ Madias, and Bombay,
JHtion “ *■' ®o»ferring degrees m

’ XXiT*^ those mentioued in Acts
I'he 0  ■ X X V I I  o f  1857.”

‘^uucil adjourued.

tl‘ho

llon ’ble Sir II. B. E.
Frere,

H on ’ble C. Bendon,
II. U. llariiigtoii, Esq.,
li. 1'orbc.s, Ksq.,

A . S con ce , E sq .,
H o n ’ ble  Sir C. R. M. 

J a ck son ,
and

C. J. Erskiuc, Esq.

RECOVERY OF RENTS (BEN»AL.)

Tub CLEKK presented to the Coun
cil a P ’ tition signed by one Doynl
Chand Ghose, o f JS’ uddea, concerniug
Section X X X  A ct X  o f  1869 (to
amend the law relating to the re- 
ciivcry i f  Rent ia the Prrsiilency o f
Fort VViJIiam in Bengal), and ob- 
sciyod that n Bill had already been
brought ill on the sn'^ject o f  the prayer
coi tttiued in the Petit on.

T uk C LK ltK  also presented a IVti- 
ti"ii from the Indigo Pluuiers’ A.sso-
0 ation, praying for the repeal or altera
tion o f  the same Act.

IvrK. SCONCE moved that the peti-
tio!i be printed.

Agre. d to. '

P E N A L  CODE.

T he c l e r k  reported to  the Ooun«
cil that he had received a communica
tion from the Home Vppartment, for
warding copy o f a letter trow the Secre
tary to the Government o f  the North-
Western P.ovinces on the subject o f
1 he transhition o f the Indian I’ciiul
Code into Iliudoostaiiee,

E M ia R A T lO N  TO  T H E  FIJEiJfcn
coL osm s.

M b B EAD O N  pres ’ iited the Ilep rt
o f  the Select Comttiitteo on the BUI
“  to authorize and regulate the Emi
gration o f  ifative laborerd to the
I ’reuch Colonies.”

l i c e n s i n g  o f  s t a g e  CARRIAQBS.

Mb, IIARINGTOJV in moving
the first reading o f a Bill “  for licensing
and regulating Stage Carriages,”  said
ho would preface his statement o f the
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obj(;et and rcnsona o f tliiu Bill, hy ro- 
iniii kiiijj thflt the Bill was introduced
in tlie interests o f Imnianity. Kor
some time past f>rcat complaints had
been made ot' the cxi essivo cnieltif^s
practiaeii on the luirses— he slinuld
more corrcctlv Htylc tlunii tlie diiniiui- 
tiv(‘ poitios— which were employed to
draw the heavy and generally over
laden carriajfca o f the variouH dawk
t'Oiiipanies on tlu'ir loufj journeys, and
he had ngain and a"ain been asked and
urged to introduce a Bill for regulating
those carriages in < rd('r to iita s lop
to the cruelties complained of. 'A  dis- 
iiiclinaiion to adopt any tn(>asure which
might interfere with the conv nience
uf travellers in a country in which,
except on railways and in tli« river
steamers, a journey was always more
or less a series of discomforts, dilllcul- 
ties, nml vexatious annoyances, and
which might, at the saine t me, have
the effect o f diminishing the profits o f
the dawk Com[)anies and o f throwing
obstacles in the way o f th-'ir carrying
on their business in a satisfactory
manner, in so far as the public was
concerned, had hithe to deterred him

I from I roposing any legi lati(>n o f the
nature desired, and lic're he felt that
it was only an act of just ce to the pro- 
pri' tors and managers o f the various
(ia«k Companies, partieulni ly those o f
the longest standing, that he Khould 
declare his opinion 'hat the Indian
public was under gr at ob ’igations to
them for the energy and spirit which
tiiey lad dls])layed in ostiiblishing
those Cotnpan es, for their \imemitting
exertions to promote in every way in 
their power the convenio' ce o f those
who travelled by their carriage!*, and
for the ininiuise improvi'menta which,
amidst very great dilliculties, they had
been ti e means o f  introducitig in in
land travelling in this country. JIo
was sure that all who had had the same
experience as himself in travelling iu
Indin, whc'her by palanqueen or car
riage dawk, would heartily concur in
w hat he had just stat d a.s to the bene
fits which had been conferred on the
Indian community by the various dawk
Com
whie

lames. 
)

But the complaints to
‘ly beenhe had referred had late 

ri'iterated from various (luartors an<l 
N r ,  llarititjloii

ill 81" 
bothey had eome hetbre Itim 

form that, believing then) diit/
founded, lie eonsiilercd it to intiil'® 
as a Member o f this Li‘gisliitui'0  ̂
noticeof tiiem and to )ir"pos‘or‘'‘-'° lnny 
whata|)peared to be theonly ĵui- 
o f putting a stop to the p-acti'*'*
plained of. lie  had accorcHii?*  ̂ftlis 
the aid o f the learned Cl«rK 
Council, prt pared the Hill, ° p i

presently move
erliHfs he could o>

pr- p,-: 
ho .should
reading. Perhiips
describe to the Council t''® “T j
things whirh this Bill was (yoiii
meet than by reading an
fi letter which ho hud late!/ ''“ j, ,|,(! 
from the Magistrate o f
largest stiitiona in the NortI'-'*
Provinces. The writer .said

■CO

“  I  b o ff  t o  h r iii^  to  yon r
fi-ig litfill c r i iv lty  |iriietiswl » 'i fjcjrc*"
l iy  t lio  v a r io u s  iliivvk )iurn^J
)y n (illy pnxHm lint n Iior-so ,if
i ic i iiS  k e p t  (III lii.s to  rlio In--' 
t fio  R cv c 'o s t  lloc^n-ng They
p a llo ii  o n  liiith s lio iililo rs , brs idcs  '  j|,eui 
w o ii in ls  ill i l io  vvifiifi'fl. M »a y  ‘ -.,11

d r iv e n  (iiiir. (iyn n ii/l o ve n
w lic ii  m or

ff'
‘ iimio nun i-̂ r. .....

'"■'.y hivo h o n e s  f or. T i m  cnrriivfc'^'» ;  |,„rf 
^‘<>0 t o  s.ici, „ „  e x t e n t  tlKit f - ' p ,  i:>- 

'v o u ld  n o t  b o  t o o  iMfiny to  druiv tty
« fe a d  o f  t ile  iiiidor.sizeil tatfiio ..
Ill one  C i i m p . i n v ’s  c i i i T i n g r a  i‘‘‘* ‘j

J > n s s e i i K c r s ,  a n d  n o m o t n i i e . i  
c o a c i i i n a i i . a r o  p a c k e i l ,  t h e  w l i o l o  '>?' L e  
' ■ y p a o  « m « l l  V o n r  I t  is '* '’'"'’I v U

s » c l i  U  s t i U o  o f  iifiu’irs i s  n H o w i ' t l  
1 t h i n k  it w o u l d  l)u r i g h t  lot G o ' * ' '  

n i t c r f e r i j .”

Editorial article I'*'*
' ■ '  ■ > .......... ....n ,l vvitliin .; ci'i"'^iibject had nppoared witn‘“ 

few (lays i„  one o f  ilio d'
papers, w|,j,.h |,,,d «  considP';'|‘ j,,i 
< îilafi'nn, from whiidit .ji)
niission o f  (he Council 'l î,[)

an KxtraO. It
t h a t  tliia ar i(d<! told tl'« f
tl'o  letter o f  w h ic h  ho h:i‘> J ,.r, 
«Pfirf:. T h e  E d i t i r  o f  I
'f 'R lit ndd, waif eertaini/ ,,{■ ti"'.
Iiavo put forw ard a 8 t«t«'"‘ ' ' ' ,
Ifiiid until ho had fuH/
o f  its  truth. T iie  article  ̂^

“  N'o one wlio lias, at any of tlw niiinoniug Horne ‘ ‘ gniiiil ,̂ fif
J'fly JinflMungnrs tona<lfro.
U o i k I j  c m i  h n v o  /iiilcd <(> I"**’®

• gliajw, »fHtrnck with the
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rattle which are employe*! in tlio enrriagon. The
size, iudood, may lwvo caused astonishment,
in one way. To soo an animal about tlio 
height of a gnisscnttei's tiittoo deliberately
harnessed within shafts ‘ u world too wide' 
Cor his shrunken flanks. anil to realize the fact 
that the vehicle, loaded with' husband, wife,
children, and servants, to say nothing of coach
man anil nvce and a pyramid of luggage, move
onward* at a pace beyond a walk, nmxf have 
•xcitcd the wonder of many a traveller. The
fertility of resource on the part of attendant
natives, in subjugating tho occasionally re
fractory quadruped, cannot fail to have called
forth the admiration of those in particular, 
who appreciate the m iidnet*  of tlio native
rfurncter.

We spoke abovo o f  tlio dawk horse’s 
shape. This may be said to  vary with the 
humour of the Jehu, who handles tho ribbons 
■—•coording to the numbor and direction o f 
*[10 blows inflicted 5 but wo are bound 10 sav 
that amiiiiiraiicea are rarely improved liy this 
'"wiijmliition, l>y the tim e that tho end of a 
majgc in reached. B nt if  the state o f thoir 
•mimuls, at thu best o f times, is such as almost
to put mankind to shamo for bcintr uecessory 
to tho cruelty practised on them ; it is now —
8in<» the rise in the price o f grain— so dis- 
twcofully had as, in onr opinion, to demand 

interference o f ' tho legislature, und to call 
“ r something like Mr. M artin’* A et. ft’ that 

wcro at proseut in force in India, it would 
Practically have the effect o f stopping, for 
,,lc timo, the tratlio of purisougenj on tho 
“ Wnd Trunk Hoad.

Now, them is no excuse for the disgustingly
*®ol treatment of those dawk horses except

tsupjtlity of dawk proprietors. The sums 
“ith ate charged by them nro more tlnm 
■̂uunerntive. If proof be needctl of tho truth 

®‘ this statement, it may bo obtained by
wply referring to the numbers of proprietors 

j ,w existing, all thriving and some of them, 
M|iort be true, realizing fortunes. This is 

r*?*® ftt tlio expense of the Hiift'oring nnd dying 
and of tlio patient \voiu-iod traveller. 

"> horiios are. ttnrviul, the passengers are 
'wjrod, —brutal beating and every description 
“ruelty, to whieh the practised hands of

"*,ehman and syce enn resort, aro now often
‘ckisod in vain. The animal cannot i/a.

, liora is hardly a tattoo (wc cannot call them
on the road that is not covered with 

‘j'Jf*- ftomo are, besides, lame, and others
. I rtoe,  ̂ from the heavy and ropoated 

which are inflicted on them. It i» the
0n«,Itt0n8st tiling to linil the whole breast an 

raw; to see feet bleeding at tho end 
*nl* st“S0 from sanderncks j to— but why
WIS® on levolting details of these poor 

sutterings 1 Suffice it that to tlioin is 
»ni- • **' thul, of utaruutio*— or. at any rate 

'"mum of grain in thoir feed.”

It must not bo supposed that tho
Pr°priL'turs and managers of tho dawk

oinpanien or thoir agen's wcro alone
u#Werablo for the state of things

represented in the papers which he
had just read. He could not say that
tlio managers of those companies or
their agents were altogether b]ameless
in the matter; far from it ; but their
faults, whatever they might be, were, to
a great extent, faults o f omission rather
than o f commission. The hordes on
which these horrid cruelties were prnc- 
tis< d were not the property of the Com
panies. They belonged for the most part
to natives, who c ntraeted to supply a
certain number o f horses at certain
places or stages, f 'r  so much pt-r 
month. The wear and tear upon the
horses furnished under these contracts
was s > great that he was informed that
most o f them lived only a few months ;
Bometiinis, indeed, their existence as
dawk h' rues might be counted by
we- ks. All that, tho contractors seemed
to cure for was how they might extract
the prentest amount <-f profit out o f
the uiifortunntc animals supplied by
them at the smallest outlay o f money.
He believed that t h e r e  was an under
standing <>r agreement between the ma
nagers o f the Companies or their agents
and the contractors tluit the horses
provided by the latter should not run
inoro than a certain number o f miles,
or go more than a certain number of
stages during the tweutv-four hours,
but this part of the agreement was
often disregarded, though h»re the
fault was not, perhaps, b o  much that of
the contractors as of tho travellers
whose irregularity or want of | ut ctu- 
nlity in commencing a journey or in
keeping time on a ji-urney frequently
occasioned very great disturbance o f
arrangements in laying the dawks, and
thus it happened that the poor horses
wero not limited 10 the number o f
stages contracted for. The Magistrate
whose letter he hud read, mentioned
that sometimes they were driven as
limny as six trips a day, or about thirty
miles. But he apprehended that
this Mas not the only part of the
cruelties complained of which was
properly chargeable upon the travelling
portion of the public. In these days of
railways every other mode o f travelling
was found tediously slow, and if persons
travelling by these dawk carriages did
n t actually urgo ou tho drivers to *
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rato of travelling much beyond what
wa8 proper, he fearod t' at they made
no attempts to check too fast driving,
Sind tliqt the suiferings o f  the poor
lioifje were apt to be lost Bight of in
the eagerness to get to the end o f  the
journey. Then again the amount o f
basga»e put inside the carriage or piled
up on the top in addition to the passenger
or passengers and the coachman and
syces, itnposed an amount o f  draught
upon the poor animal drawing the
conveyance w hich rendered any mo
tion, however s'ow, a miracle, and
yet the carriages thus laden were
often driven at the rate o f  eight
or ten miles an h ur, the horse
being kept at a full eallop the wliole
stage. People, otherwii'e luiinane, allow
ed bos after b 'X to bn j)ut inside or
outside the curriage without carin ' for
the weight, and thus, in the words o f
the editorial article whicii he had read
they had at last a carriage starting on
it'* journey “  Inaded with husband, wife,
children, and serva' ts, to s  y nothing of
coachman and syce and a pyramid o f
baggage, and to draw this load six
miles, iin animal about the height o f a 
grasscntter’s tattoo, deliberately har
nessed within sliafts a w ord t lo wide
for his shrunken thinks.”  After what
he liad ^aid he th luyht it must be ad
mitted that th^re were three i arties
to the cruelties which tliis Hill was
intended to prevent, all in a greater
or less de!>roi atiswerable or them,
namely the managers of the dawk Com- 
patiies and th' ir agents, thu con- 
ti actors who provideit the ho'ses,
and the public, and if nny legislation
Avhic'h might 1)0 had recourse to for ihe
purpose o f putting a stop lo these cruel
ties should subject each o f those par
ties to some amount o f inconvenience,
he tiioufiht that they «oulil have no
just cause to comf)hiiM. Jle trusted
that he had said enou .'h to justify tiio
introduction of this Hill, Jle would
now proceed brielly to notice the vari
ous ])r<)vi»ions o f the Hill, premising
that it bad been framed on the model
o f  the Eiif;liah Htai’o Coach A ct, witii
such modifications as were recjuired to
adapt that A ct to this country.

Section I delined what wii» a si ago
carriage for the purpouca o f llio liill.

M r. J[arington

Section I I  required such <̂ '"''’“'" 1,0111 
be licensed and pointed out
the license was to be granted. “
H I stated the particulars [f
license was to contain,
mentioned the fee to be ŝ« 
license and bow long the
to remain in force. Section » 
every stage carriage to carry “ (jy 
plate. Section VI prescriheu  ̂1 
ibr keeping or iisiiig a stag® 
not licensed. Section VH  „ftl)® 
penalties for any contraventio'* yill
terms o f the license. Ijftr
prescribed a penidty for usii’rT j[,,ij n 
tious plate. Section IX
penalty for ill-treating a horse 
ed to draw a stage carrinS®'
X  stated under what tioo ^
license raiyht be revoked,
prescribed a penalty when ” ^  pft" 
plate was carried. . on tl"’
scribed a penalty for iniscon 1 
part o f  the driver of a stage 
Section X I I I  stated j  be
cumstances a i>eiuilty ‘ tli® 
vered from the proprietors
ringe. The remaining Sect'
!>ow the summons to i)cn*'7,,
plaint was to issue—how iiil**
were to be recovered—
mers might bo rewarded- ,

In conclusion he wouW
that the object o f the ,ylii( .
that the stage can’ii'ffes 
applied should be re''’",,]/
Keveniio, nor was there ot ■
desire to cause
injury c.iti.er to the
dawk Companies "r
by tlie carriageJ ot .  ̂ j|itJ („ 
The only end aimed a 
to aflbl-d
class o f animals wli' -̂ 
by law from cruelty '■ 
believed in all other police' '̂ltyr *
The P r e s i d e n c y ' I J
taiiu'd provisions aJj , '
animals, and ] tli<5
the protection beyoi' li)'
P residen ey /row ;n B O ^ ',
wh"se cause he lin'l gjioiil'' yjiic'' |

from the cruel ,io«'.
'd 1

tection would, he

.......  <i'cy for.
H(!emed equally *'
was shown 1)U
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’I'ove lie bogged now
n o  reading,
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*>0 Bill

«UST:

Mb

was read a first time.

’OMS DUXY ON PEPPKR (COCHIN).

Mr. P0KBE3 moved the first read-"opiaBil[<t+ —

er
Por

-wi Were
' ‘■''i CocljiVir̂ - '

“ '’ ‘ aB ill.,. "'ovea m e nrst reau-
1 " ^̂ P̂l)pp ’̂ustorns Duty

®*Poi-ted h y *'-■

iiidc 
"’este

sea from the
IJe sail), the

aware that Truvaiicore
•'-acer ** two native States on t l'.e 

cl' r ?. o f tlie .soiittiern extn'iriity
ttiey were both

ocal
•ac

) ®^ancore Government,
■ '’ o fKtu p p e rr '^ ^  annu.JIy eight

. . f  Desides manitain'ng a
a n d * t o r c e  atan expeui-eot'oue

ally l\vo\j Cochin paying annu-

the no°‘’*''on o f f f  Rupees. A iHrge pro- 
linri •’Gveniics o f both o f these

i'®''opo|jp , "'ays been ’ derived froir
*'''® "fticles o f  pepper, to- 

as it was to the first
“ iiitrod, which he was about

intended to apply, lie 
^ at present to it.

wo."^ grew pepper in these
j.*'?, "Ijliged to delivpp their

**'6 pep Government af a fixed
sol,I " it l the pepper was

>  b l .  V  the Governnu.lit to its, uy tiie Governini'iit to its
Of a ^''vantage. Tl«3 usnui fruits

<iscnl system had been
I'ad (,  ̂ tlio monopoly. The peo])lf> 

lawless and l.ad engag'd
I " W id  trade; serious

pre- • ' ■•
> iy i . i

b o i w  i/ ta u t:^  r»viivyL««

•.u'''* îtivfi smugglerti and the, lorce ’ ' .-- j.had been constant,

•'atli . ’ i '" 't  nnfrequently
t i f f « o r n , , ! f \ f  P'il>lie s rvants liitd be-
, ®*’ed f, 11 tliroujjli the tfinptiition.s
N e , ' >*ein to c n n iv e  at illicit

revenues, ho far
f'ro.n*'!?’ actually decreased,

I, °^°P‘)lv o i ’prcssion which the
‘ ’y on tl.e ryot, and

8|,''?6>!lini> fi *!'? annual increase o f
J? « gv„. ''^variablv accompanied

a . I'o l>ad dencribed.
®“ ^ 'nitted to tlio

Co

of b ^ t h ;  jiJsi.
‘le r i ip ^ ” '* the average re-

d Tfiiv the pepper MiOnopo-
'** fr o m ^ 8 2 2  to 1836

’ ^ rupees; wlrila tlic av”crage

from 1849 to 1859 was only 1,05,000
Eupees, and tliia result o f  a Govern
ment monopoly was brought forcibly
into view by a comparison of it with tho
result o f  the free system in force ia the
adjoining Briti.sh District o f Malabar.
Malabar was o f about the same extent
as Travancore,’ and both were < qually
wfll adapted to the growth o f the pepper
vine, i f  any thing tiie advantage was on
the tide o f  Travancore ; but while, as
he ha I first said, the result o f a 
Government monopoly in Travancore
had been an actual decrease of produce
in the past thirty-seven years, iu Mala
bar, where there was perfect freedom
o f  cultivation and where there was no
restriction on the disposal of proilu e,
the produce, which in 1808 was about
5000 candies, in 1359 was 18,600
candies.

The Government o f  Madras and the
Government o f India bad for soma
years pressed upon the rulers o f Tra
vancore and Coi.'hin a reform o f  their
fiscal system, and the advice ol tho
able Officer wh'i now filled the Resi
dent’ s office, had at length induced tha
Jiiijabs to take tlie first step, and to
consent to an abolition o f the preseijt
monopoly o f  pepper, which was the on»
that bore most inju iously on the coun
try, and was the least beneficial to the
State.

Tlie proposition was to substituta
for the present Government monopoly
an export duty o f fifteen Itupees u 
caridv, or twenty i er cent ad valorem
according to p esent value on all pup.
per exported by sea or land from Tra- 
vancore or Cocliiu, but thin luoasuro’ 
could not be successful without aid
frojii the IJiitish Government, and ic 
was to enable the Government to afford
this aid, that the present application
for nil A ct was now made to tho
Couniil.

Ti e  British Port of Cochin was a 
am 11 isolated .spot twenty tnilea dis- 
taut from any other British possession
and entirely surrounded on the land
side by the Territories o f Travancore
«nd Cochin. The I’ort formed the
natural outlet for the produce o f thosa
States, with the greater part o f which
it had communication by means o f
ojitensive nutimd backwaters. 1 ts pogi-

c  4
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tion at the Port o f Travancore and
(’ ocliiii was ao I’avorable, tliat added to
the a(ivaiita<;e8 it possessed, iu coniniou
with other Eiiglisli Torts, o f freo trade
with otiier Ports nf India, while Tra- 
vancore was treated as a I'oreign
country, the pepper produced in Tia- 
vancore nnd Cocluu \Vas consUintly
smuggled across the Pr.mtier, so that
the export from Cochin of that article,
polely the produce o f these two States,
had increased from 160 candies to
upwards o f 4000 randies ; and it was
obvious that il', while an ad valorem ex
port duty o f twenty j)er cent were de
manded at the Ports in Travancore,
j)epper smuggled over the Frontier
could be exported from Cocliin under
A ct X  o f 18G0 at a duty o f ihrce per
t ent, the evils o f the contrabauii trade
which it was so desirable lo put an end
to, would be in as full force us ever,
and the Travancore State would have
forfeited a large amount o f ]ievenue
without obtaining any advantnRe.

It was proposed by this Bill there
fore to nuthori/e the collection at the
British Port o f Cochin, on belmlf of
the States of 'I’ravancoio and Cochin,
o f a duty of fifteen Eupees a cai^dy on
all pepper exported, excepting on such
pejjp. r as miglit have been originally
imported from any Brit sh ])ossession,
and a Section was addeil under which
the Government of Madras would lune
to acfount to these two Stutes for all 
the duty that might be collected after
deducting the expenses o f collec'ti<'ii.

(,’onsidering the very peculiar state
o f the case which ho had attempted to ■ 
describe to the Council, how desirable | 
it was that the pepper monopoly
should be abolished, and how impos
sible it was to abolish it without a 
Kacrilici' o f  revenue which iho Tri
butary States could not allbrd, un'ess
the IJritish Guvernii.ent consented to
Bccure those ^'tates agiiiu-t loss, by
eol.ecting, on their behalf, a duty on
the produce o f their country- ex])orted
jit a liritish Port situateil in the centre
o f thi'ir country anil smuggling to
which Poi'l had unusual facilities— con
sidering also that Ihitinh intenstji
would bo ill no way all'eeted, or the
integrity o f our customs aystem be in 
any way interfered with— ho wus

Jlr. I'orhcs

sanguine that the Council I', 
its sanction to a nu'asiire_
the approval ot the llxecutivn
ment, and from which
large classes o f the c o i iu n iu 'i " ’’
be expected certainly t'l icsid*

IIo now moved that the Bil* “ 
a fi’ St tini(!.

Tlie Bill was read a llrst

PAPER CURUBNCy-

SiB B U IT L E  FliEKE, ill '''"’ir,” 
tiie second reading o f tlie ’ ’ ’ (’ur- 
provide for a Ooverninont Pi* ' bfi 
rene\ ”  said that it would ’thiil
in the recollection o f  the Co»‘i' j„il 
on the last day wo had llio I'l’  ̂ i,it̂  

....... . u(»ri r.dc YYu luiv* —
pleasure o f Iuivin«j Mitiong us 
colleague, Mr, Wilson, tli« )iii 
noin.blo Geiitlenuiu iisul 
intoMtion o f niovii);,  ̂ on h'iH
i‘ ''ai;ur(Iay the secoml readiiif? 
Currency Bill. Jt Imd
however, that that opiM'rtuiH'/^ ,„fii- 
not he afforded (o him, and it liini 
cult to realise the extent o f wii/*'̂  ^̂,|) id 
lost when we (bund that
inferior liands to deal with » ' i)i 
so closely connected with iiaiil*'
political economy and
iiig, o f  whicli their lat- jpul’J
BO great a master, ilt^ li"“  J.,;lcgo 
that, if we had had
h(aring ftfr. Wdac.n on i l ie f f " '
ing <it- the Bill, we (-h'>i'>'‘
compleli! answer to c 'c i j  V ‘, |„ul i 
tlie fiiriit measure ' ‘’f,
ponfd. II,, (Sir ' "'■'''^„[,'!,(ttfiiiF' !, 
I'ot Kay that he eoiihl hni'<lb .lyooni*', 
supply what his „s, *
friend would have laid hci , iJciiCt) 
could I nlv say that, m |!i»̂  V,
the desire o f  (he Govei'ii'i‘®“
15iil should go forth i<> ^
Iho further erilicism n' i ‘ j.
Ihoso ablo to ofl'er tliem, ' jn.Vj 
I'osely ubslaine.l froin . f l ) f  JJ
(•'rations in the Bill I” ' j ,
Wilson, l i e  (Sir
deemed that it would ht> <'■ { ,  t» « J
ful to  J\Ir, W ilson ’s , it '
the public t'> review the .  ̂llui
been brought in by o f >
ablo Genilemaii. )̂,o "“ ’' vlit
delay in proceeding Wit 
was the belief that W f'
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have lf'ffc soinrt note o f  the  alterations 
which lie wished to make in t (*o Bill, 
but after a prolonged aeii'ch nothing had 
been found, save :v note that the Hill 
should he read a wvond time He (Sir  
Bar le Frere) need not tell the Council 
that the measure was one which, for a long time previous to Mr. W ilson’s  leav
ing England, had engaged the attention 
of all who had any knowledge of or 
conuection with Indian finance. 
When Mr. W ilson sketched tho main 
features of the measure h« proposed to  
introduce, he went so fully into the  
"object, both in the speech which he de
livered to tl>'» Council in March last, 
and in the Minute wi-ich was annexed  

his speech, that it  would be im 
possible to say anything on the princi
ple of the Bill which would further 
elucidate that part o f  the question. I t  only remained to consider how far the 
H li gave expression to those views.
In tho interim a D espatch hud ^been 
ttveiml from the Secretary o f State, 
generally approving o f the measure 
sliBfloH’cd toi'th in Mr. W ilson w Siinnte on the Currency question, and 

criticism on one or two points, 
which he (Sir Bn* tie Frere) wns sure 
would receive the attention o f tho 
Select Committee to whom the B ill 
*•■11Id be. ri-forred for consideration. 
Though it would he presimipfimu* oil 

part to attem pt to defend any i 
•tii'BMire brought iri hy so great a  j 
Uiiwtcr of political science, ho thought , he Klioutd ho wanting in his duty to j 
Governrrieiit ami to the many able men : *ho hml discussed th'R measure, if  lie • 
toll'iiU'<l toacl<nowledgP 1 he vcry lull and . 
*tisfac{ory criticism which this measure ,elicited throughout 1 ndia, In each j
®'tin* Presidency towns,it had attracted i 
l,'« attention of the community which"fuhl be principally iiifocte-l l>y it,
fu‘lthe result of their opinions had 
"ee» published in various formB,^ •v n l pamphlets ha<l been printed,*hich gave evidence not only ot tho
’Wportanco of t he measure, but alsoth© ability of' those who criticised n- In one pamphlet, which might be 
®®nsiil©red as embodying the views of .7°*® in this city who were most ’*'*|»08ed to criticise the measure, 
*M'ght be recognised the baud of a

I gentlem an, who, he (Sir Bartle F rere) 
believed, was considered, not on ly  in 
this country, but also in E ngland, us a 
great authority on every subject con
nected with Banking ; and w hile ho 
("Sir Bartle Frere) could not agree  
with the author, the very fall and able 
criticism to which he lma subjected th e  measure had contributed m aterially to  
throw light on the subject ns applied  
to India. There were a few poin ts to  
whi h he (S ir Bartle Frere) w ould  
venture very briefly to advert, w h ile  
there were others which i t would be  
seen were provided for in the B ill as 
it  now stood. H e  (S ir  B artle Frere) then referred to various objections in  
the pamphlet by Scotug, such ae that i t  
was “ questionable whether i t was 
the righ t and preroga tive  o f tho  Crown to claim the exclusive privi
lege o f  creating or issu ing Bank  notes.” This question had, he (Sir  Bartle Frere) thought, been very fu lly  
decided by tho voice o f  a m ajority  o fthe mercantile comm unity ol th is  coun
try, and in fcngland, that no  form of  introducing this measure would su it  
the wishes of that community which did  not proceed on the basis proposed by  
Mr. W ilson. So w th regard to  the  
question, Jnw Jar it was wise and politic  
for the Government o f Inditt to assume tho sole right o f issue. In the papers 
lately received from Bombay, containing tho M inutes o f tho Members o( thoChamber o f Commerce o f  that Presi- d-ncy, the question had been very  fully discussed and decided, he thought,as far as weight o f argument went, in
the shiiio manner aa it wns docided byMr. W ilson. But as regards the w isdom nnd policy of the measure, it m ust be remembered ihnt the measurewould proceed tentatively, first m  tho  Presidency towi s, and not in the remoter parts of the country till the soundnessof the measure lift* been jully tested  by experience. The pamphlet arrayed a'W e  number of authorities m iavor . of the view which the writer took on  
this question and adverse to the view  taken by Mr. Wilson. W ith regard  to these, high as the authorities were,
th e re  waa one p o in t which sh o u ld  notbe forgotten in judging o f their w eight,
and that was, that many, it not mo»t,
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o f them refurred to inconvertible pnper
iswue by Government. Tliere wu«, of
course, no intention on the purt of G o
vernment of making such an issue, and
tliere cnuld ba no anal 'ey between
nuch an issue and the proposed con
vertible paper. Tliere was a further
question, which was very ably arj^ued 
iu the pamphlet, with regard to that
part o f Mr. AV îlson’s plan which
propos nl that a certuin amount o f the | 
sums received for the notes should be
resp'-ved in silver, and tlio remainder
invested iu Government Becuriti ■ . Uo
(8ir liartle Erere) should come to that
eubjei t when speaking o f the Despatch
from the Secretary of State.

There was anoihev objectiou taken
by til is writer in whieh lio slated at
)>age 22 :—

“  M r. W ild o n  m n y  on ll it  b y  w lm t n a m e
lifl cIkxihob, liiit I <lo n o t  h e s ita te  to  a fn rm
tlih t w ith  th e  f lo w e r  o f  a  le ya l te n d e r  a t ta c b -
in g  t o  suoli an issu e, u n d  piiHlieil o u t  b y  th e
( lO T o r in n e iit  lu a ch in e ry  jiiHt liiH Cribeil, i t  in
to  n il in ten t*  luul puriioK eg a  rom/> ultori/— it 
fo rc e d  is iu c , nud  as bnuU liublt) t o  d cj> r«-
c ii i t io u .”

This was a question which could
liardly be decided otherwise than by
experiment. Jlow much o f the Go-
Ternmeiit paper would keep out in circu
lation, wiliiout depreciat on, eoul<] only
ho ascertain'd by trial. Hut o f one
thill" he (Sir Bartle Frere) was con
fident, there would bo no ( ompuls on,
direct or indiru(^t, and the experiment
would be niado gradually, and so as to
leave tho paper as entirely as post<ible 
to make its own way to public
conridence.

Another pamphlet, whicii was also
entitled to bo noticed by the ability
Sind general fairness with which the
question had been argued, came from
the Madras Presidency, and embodied
Vte viewH of one o f tho ablest autho
rities on IJanking in that I’ residency.
It was principally directed to the ques- 
tion, whether the object which Air.
Wilson had in view could be best car
ried out by Government agency or by
private agency. On this point tho
general view taken by the mercantile
coHiinuuity was, he thought, in favor o f
the plan propo ed by Mr. Wilsou. U o

Sir B a n k  Frete

(Iro*(Sir lirtrtle Frerp) wouUl also -  j 
attention to the able papers
by the Chamber o f Commerce 8* 
bay to the (iovernmeiit, for
best thanks o f tho GoverninB"*', 
due to them, and which
attentive consideration of the
and he thought he mii;ht ' -f
appeal to tlu tn whetlior tlio ba

who advocated tl»
waa not on the

tea ufo
by Mr. VVilsou. lie  w ou ld  o ' l j  ^
tlier uoknowledge the ahilit.v ffoiw 
ne.ss o f the criticisms whieli "*
timo to time appeared ii» 
papers nt all tho three j  „ii)i

ifr'I'he question had been diset' ĵ' 
an amount o f argumeTit n" lof 
wliich alForded a good lu-ve"**! 
feelinij I hat, on this subject n 0 i> 
wo had the benetit ot »
enlightened public opiniom ^ „ fe 

i t  remained for him to tVo» 
observations upon the  ̂
the Secretary o f .i"!
already been laid before * got" 
TJ.ere might, he ;.,i j,,
necessity I'or altering t'!” , inS";*'!
mittee in aoeordftuce "'I,*  ....tch i ,ij 
tions contained in that De- j 
as he hud already rem»fl'®‘ ’ j|,e C"'
not anticipate 'he nction ^ j c  ^
mittee in that respect, 1)̂
them to take up ,„|1(1
by Mr. Wilson. ' '  totl>^V
a few words with reg" î,e i, 
and following puragrap '• jg tf 
patch. T h e p a r to fth e H ‘;;,^,Sacf“ 
tiiose paragraphs
X , which provided as toll‘d ,

-  T he G o v c r n o r -O o n e m l ^
tlo t iT in in e  f r o m  liu io  to  t |,„i||on pot^^
re tiiiu cd  a n d  t ie c u n il  IU t{ If u
a «  »  r e » « r r c  to  p a y  tho ‘
I>rovide<l iilwuy* that s i i f  ’ ,
Cline b o  h)9B thun one-‘ Wr'-‘
b e  pusBod iu  th e  u o io s  la A

I 1'#’'®̂  (I'l)
Upon this point

o f the Secretary
stated U3 follows:—

»  In  th i»

In d ia
and a s  it is inipu*’* '" - ,•
t ie  w iuiiuuw  aiu9un‘

'■ - a  can only la 1“*^
a . it it inipo»«it-lf 1“
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' m i a ? ® f o r  determining this point 
he tentative autl experi-

Bajl’̂ ^^ccretary o f  State went on to

**' ^nionnt o f  their issticn (that
Safely “ f  the Bank o f  Hrngai) may l>e
Ution as tlio n\inimum note c ire « '
^ ĉts m. and the nei(:Kboriii^ l^is-
in the fl minht thei'ufow bo issued
‘o the . insiHno«, Ooveinm eiit t^conritics
fwicv .'"•‘ oiitit bcinu hehl !>)' t>>e C " '’’

There ft])ppars to ba
' ’ “ ’ila "otes to that aiiiouut
Minofu '■emain in circuUition umief
‘His . 1  '’“ 'cumstances. All notes beyonil

iss'iefl only cxcbanjte
*«fve bv ti which will be held in I'c-

turrency CommissionorB.”

again iu the 18tli para-
H

of notes is extcuflcd 
fn,„̂  " ‘"nediate neighborhood of Cal- 

■ ® lysUn ’• "<iviintu(i;c's to be <lcrived from 
1? doiie'i' incomplete until th's

'■'’qiiir.fi ' “*'ger amount of notes will
S  liiijjL J ''<•(•> under tliese circunistanccs, 

thi* 1.’'*'“ ainoiint mnr be raised. 
?“ 'iencc ""ly ho done after full ex-
“•''“tter ,1 ' ‘“ "'■ofk ing o f  ilie system, I  think
? ' V  bv K o b a n i i C  slioiiUi bo made, 
I euK'tment at the time, or

“ ('>overnment, with the siiiietion
Fi".'''i«lin,l  ̂ T iu  Council, to  be
1 * '«iiii„ (lazette, powers for doiiiR

PiW«(.,l ®“ "*'W"cd in the Act which ni#y
^  the subject.”

'''as been supposed Hint there
iOtli to " “ g conflicting between thenm between 

Bill and the fol-'K iiB. . • ‘•’•■I* atiu iiiB loi-
«1® ’ 'istrn’ i.?**'’ the one hand, and
? S  on «t' the 8.cretarv of
h'"i otitl (Sir K i t  appeared to
i h ? h ‘wever.that>n _ 
‘ •lut

tlie '^0 inc iiiBisteucy
aud ho vouUued to think

‘‘U impression would bo
i.. whf̂ n K- • • * :>roce!?8.  -wHft \ wi;ii

’>iten,) , "''len he explained tl>e pi 
I'l'Ohos'n 1 '*0 carried out. It was
'lie to, , m u  to fix < ne-third of
•> tlift*' ‘^"'onnt (if notes in circulation

limit of the silver
®'^**"vlneh should, under nil

M  ,, bo kept as a reserve to
silver received for

®̂ *'culnK of the total note
'̂ '>0 Coinmissionera would,

Itiiiî  ■ “ '■‘lers of the Government ot
' ft portion  iu  the purchase

o f  Government Securities under Sec
tion X I  o f the BUI. In practice the
rainimnm Jimifc o f  cash retained in
hand would be much greater than whafc 
was allowed b j  I he Bill, and would be
regulat'd by the amount o f  notes
which it was shown by eiperience liera
had been kept out in circulation even
under the least favorable fircumstances.
The process would be something o f
this sort. The minimum o f note cir
culation in times past o f great panii*,
when note circulation was at its lowest,
wight be safely taken to be the mini
mum below which it was impossible
that the note circulation would ever
full in time to come. For instance,
one had no reason to fear in future
years a more severe panic tlian that
which occurred during aud subsequent
to the mutiny, and one might safely
take what was the smallest amount t)f
notes in circulation in 1857 and 1858,
when confidence w’as at the /owest, as 
affording a safe index o f  what it would
bo prudent to fix as the niaximura
amount which, in the first instance, the
Commissioners should be allowed to
invest in Government Securities. Let
us suppose that the returns o f  note
circulation in tha past five years
showed the minimum note circulation
to have been one erore o f  Eupees or
one million sterling, and that too only
in Calcutta and its neighborliood in
a time o f great panic in the commu
nity generally. .This was an amount
o f  circulation which might safely be
assumed to be one below which the
note circulation would never fall, and
that must be taken in the first instanee
as the practical limit to the sum which
the Commissioners should bo allowed
to invest in Government 8ceuriti,a.
Suppose the total note circulation to
be six millions, the Bill required two
millions to be kept in cash, leaving
four millions as the legal limit to the
sum whicli could be invrsted in Go
vernment Securities. But under the
limit fixed by the Secretary o f  State,
such investment in Oorernment Secu
rities would be restricted to the mini- 
mum o f note circulation in times past,
and therefore the power given by the
Act would not be used further than
to invest one million in Govornaient
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Securities, l i e  (Sii- Bartlo Froro)
■WHS not sure if he luid made (lio dis
tinction clear, but liia iiiipresaion was
that there would be no inconsistency
between the legnl limit proposed to
be fixed in the 10th Section o f tlio
Bill, and the prai'ticallimit whidi the
Secretary o f State proposed to fix in
the IStli paraRrapti o f his De-patch.

Another objection to the tueasure
which had repeatedly been insisted
npon wa8 with respect to the provision
in Section X V , eniibiii'g the Commis- 
sionors to sell and dispose of Govern
ment Securities. It had been said
that, in any time of pressure, when
silver coin was I'equired, Government
would bo ob i"ed to go into the money
market and sell Securities under the
A ct, and that, in consequence o f the
general panic, the Securities would be
come deiireciiited in value er unsale- 
ul)ie. But he thought that, if the safV- 
gunrds proposed by the Secretary o f
StHte were carefully observed, and no
greiiter amount invested in Govern
ment SeiMiritit'8, it could practiially
never happen tl)at the Government
would have to go into the market to
sell J'ecuriti b to provide coin or bul
lion. The |)uw'er w as necessarily given
to buy and to sell, but lie knew, from
what he loiird Mr. W ilson state re
peatedly on the subject, that ii was
intended to tie the hands o f the Com
mission in investin,' in Government
Securities by fixing such a limit as
would prai-tieally prevent those Secu
rities from going into the market
under any circumstances.

W ith these remarks, he begaod to
move the second reading o f the Bill.

ftlR. St;O N C E  said, ho was very
sensible o f the sad feelings uudi*r wiiieh
the Council was ask(ul to consider t"o
principle o f this liill. To him it
Bei-mcd that we were almost a second
time conio to bury Mr. Wilson. So
far as his feelings went, time had not
in any degree lessened the loss which
we first ex])erienced. It would not
become him, and certainly he liad no
intention to offer to the Council any
encomium on Air. Wilson. But ho
was free to say that ho dissented in 
what ho considered substantial points
from severnl importaut provisions of

Sir B arth  Frere

frel-
this Rill, and entertaining
ines of dissent, it was with tbe S'’ 
reluctance he rose at all, auil '' . |,t 
the greater doubt that whiit l i 6 j f
say would be worthy the atte>'' 
the Council. Tliera was one P̂ jijoOi 
which he fully agn ed with Mr- 
and that was tlie desirability ^ j |,e 
ducing a Paper Curroncv.
understood to be the main n*'® . ,̂ 9?, 
which Mr. W ilson proposed
that the public should have 1,(11?* 
o f a more portable medium ® ^̂ \ii 
as a substitute for the P’’®!'®" e, 1“ 
and inconvenient silver 'j  tbj
that sense he entirely 1̂* „ lool* , 
principle o f the Bill, and n ecte“
to the incidenial advantage® ‘ jurCi
to be deriv. d from the
it was important to .(ioD ?,
operation of one from the °P|., j, 
the other. It had been uosu'''
that i t  was a  s a v i n g  o f coP'^
stitute a Paper Currency i‘’ ‘
Curr. ncy. He looked
simply ill tho sense »
rid o f any indefinitely
o f  curreiioy now m y  j,j 
It the object wrre to dî 'pl** -l iiit*' 
for the purpose o f tarniug > to, 
capital, that object waa P̂P’-'i.),, tf'*’
and might be ineompaiil^’® u  of f
principle oji which thfl bii.i'j®
J'aper Currency was „
that the public convenif'’ *'? ,
considered in being
easily port'iblo trie<iiui>i ot 
Jn considering tho one
to overlook the other : „  puP'/
was distinct, and in 
with a l„rge and J y  'ffth
creating additional ĉ P'S'̂  ’ jtli
truiisi'ross I he principle , „]il <’,j 
they started thot the
respond with the " " ’Oiiuy'
be accejitable to the peoP , paid , 
luting medium. It uj],,er w
trarily that out of
rency o f  tho connt>7> f.. iv'‘‘ n 
millioi B or possibly t"'*' ;
would bo displaced. tl)»*
I'irgo operation «'«s  ̂ sa.V
but in that case lio "  „l(l l>/ 
the issue of papef
as it ought to
tho couvonienco
com inuui'y. TliO



1145
Paper [S iu -T K M U jiR  22, I860.] C unenoj B ill 11-16

J«eoUect that M r. W iU ou  me'itioned
:“at, since tho n o -  - -  - ‘ '  ’• > S i n c e f |  i i M u u

['̂ •̂ focluced 4.'° coinage had been
"indreii oy yeurs ago, onehi.i, Crorno ij °‘"indrH 7'^ '-wenty-five yeurs ago, one
put ; . '̂ '̂pi’es of liujiees had been
tile nh° i»id as it was

portjinj. ’> seemed to hini im-
tlie _ consider more exactly
Slip. held by the people.
''̂ Qds of H cui'reiicy i» the
the p • people to correspond with
crores namely, one Imndred
the ’ “ '’ ‘I takint; ill round uuinbers 
<tre(j o,,  ̂ “ f’ Jndia to be one hun-
'̂ ould millions, the circulation

six Kupees a

t v t t . 'nto this "
some years ago

niatter regardingitilun I 'v "  matter regarding
'ttstitytg, ,"'s<^rict3. A t the time he
®*'*Dsc(l eiiquii'ies ten years had

bv “ '■feticv " i l  J. '‘Sei'-f • •'• seemed to him tliai
K"'®!?e wii/'i'^" “ '"ount o f the oh.
H f ‘.'''''‘ 'ttoH f *Ti" “ circulation and
C l , ® recoined,
iik*®'*cy V *”  ." '“ “ I'l he found o f the
f t ;  '‘ <̂1 
rdf '‘® l lv r

tiistr
Bed eiiquii'ies ten years liad

introduction o f the
1̂  seemed to him tliat

:1

distriutH to »hich he
% an ciruulatiou had been
l>eea “■''erage leas than tince

In the first six
Ku-

L Urn ,.,i iiraD six years
Oof** ‘**hiiiKf''*i Sicca Currency liad

tl*Ht period the
litipeea and

''iilv^; '“ ‘8 the'a
iiin “ ^^utnn ' withdrawn was
tlift " ’hole ^ iiiipce more,
ciii y®“ '’8, as ho hiid said,
J{h** '* did " ’ ‘ thdrawn from cir-

foi. '‘ "'ount to tliree
person (if the po-

8d, 1*'̂ '® of supposed the
giv brt i'undred crores is-
it n liui J “ it would

»ot b ^ ' ''•''ginal issue
'“Uel ubs ‘Iciluetion. IM uch
to ?'* hiul by Native States,
L,i ^Shat.;.,?‘̂ “ ® l^cyond our Frontic

lUCl
'or the iive

“ l U n l  1  X t l U V . I I

’Oj\a. **“d n * * by Native States,
IiKj our Frontier
i'Oas n *''' elsewhere ; much
5 V « W ' K - L " ! - „  1 ' "  "™to K lie found that
^  ® ®oiiiod vvhich ho took
tile “ l’° “

"1‘ole n thought, upon
’ <-ouncil niiglit siileJy

conclude that the circulation did not
exceed Rve linpoes a head. H e spoke
upon the supposition (hat it had been
considered desirabld to reduce our
coin circuhi'ioii, and not only
reduce it but reduca it largely.

But DOW he would ask what was
the amount o f Balliou Currenoj' in use
in England ? lie  (bund from the Ueporb
aftlwCoininitteeupon tlie IJank Acts,
that in 1857 the whole gold circulation
amounted to fifty milh'una. It had
increased to thirty per cent, since 1851.
During the last three years the circu
lation was considerably^irger, accord
ing to an article in tlielast Edinburgh
Review, which stated that the circula
tion liad increased ^ince 1851 to forty
per cent. Noiv, assuming the popn-
Jatiou in England to be sixty mil
lions, tliat would give £ 2  a head.
I5ut £ 2  is equal to twenty linpeea. So
that, while tlie currency niaintaine^l in
Jiugliiud amounts to twenty Rupees
a head, the currency which we
now enjoy, and which it is proposed
to reduce, does not exceed five
litupeea a heiid. His purpose in making
those remarks was to show that i f  in
Etif'land where there was a Gold Cur
rency, it was not considered expedient
to reduce it lower than £ 2  a head : we
shouhi hesitate in goin^ on a di/fereut
principle here. He was not nrguing

I U"iiinst a Paper Currency, but only
* against measure.s wiiich would lead to

its immoderate issue. He wished to
speak with as much reserve as possible
on this matter. It was a subject with
which he prol'esspd he could not say he
wiis practically conversant, but lie 
thought it necessary to say that this
Bill materially departed from the prin
ciple which, as he understood, regulated
the issues of the Bank o f England by
the A ct o f  1845. The principle pro
posed to tie ordinarily followed was
that one-third o f  tlie notes issued
nhoiihl be secured in coin, and two- 
tliirds in public securities. H 's Hono
rable friend (Sir liartle I'Vere) had said
that whether that was the principle o f
the Bill or not, it would not bo the
course in practice, or that it would not
practically be jiushed to that extent,
lie  (3Ir. Sconce) however would speak
o f  the priuciple embodied in the UilJ,
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and that was to ensure tlint there 
shnuld be one-tliird coin nnd two- 
thirds in securities. Wliatevev r ile 
we adopted in the Bill, we must bo 
prepared for its being put in force. 
It seemed to him that t le provisions 
of the 10th 8cction of this Bill were 
quite opposed to the principle that 
regulated the proceedings of the 
Bank of England. Here the rule of 
covering our issues in paper by two- 
thirds of the amount in securities was 
not confined to the fir̂ t issue. The 
same rule was progressive with all the 
paper put out. the circulation in
creased,two-thirds would bo represented 
by public stock. Supposing tho cir
culation to amnunt to sixty crores, 
that would give twenty crores in coin, 
and forty in securities ; that Ivo must 
say was not a proper principle. 
Of the notes issued by tho Bank of 
Ensihind, a*! llonorablf Members knew, 
fourteen niillinns were issued as was 
said upon aocuritiea. Hut when Sir 
Kobert Peel passed his Hank Act iti 
ISIjo, the Bank of England did not, by 
virtue of that Art, go into the market, 
and buy so urities. Sir llobert Ptel’s 
limit of fourteen mil'ions was asHnmed 
anH deteriniue<l by a cirfiilalion to 
whiiili tiiw ct)uiilry bad alrcaHy been 
accnstoTiied. I’or nearly one hundr> d 
and (ll'ty years the Bank hnd issued 
notes, and out of the fonrtpen millions, 
up to which the pnper circulation bad 
been sĉ ourod, eleven milliotis in the 
cours(‘ of many years bad been lent to 
tiio (jovornnuMit, and it was ui)on tho 
faith of this debt duo by the Oovenn- 
ment and not upon the presum])tion 
that tho Bunk would go into the 
market to piirchase secnritieH, tlrit tho 
Act was framed. But besides that, it 
was fixed that the securit es should 
not in any way exceed fourteen mil
lions, and whatever the anunint of notes 
it would be convenient to tho public to 
take over and al'ove tho fourteen mil
lions, there shoulil bo one ])ound in 
gold for evoiy pound issued in paper. 
Now let us com|)are that princi[)lo 
with the operation of tho one suggest
ed in tho pn'Kent Bill. He hnd sup
posed a circulation (broughout India 
of «i»ty crores, of which twenty crores 
would be represented by coin, and 

Mr. Sconce

llJl

Blit
forty crores by promis.sory note*’ 
under the Act which ' 
circulation of tho Bank of 
an issue of notes to the same 
would bo protected by fourteen 
lions of securities nnd fortV-» 
lions in coin. In the two cftso*̂  ĵ|, 
was a difference between forty-*'̂  ̂
linns and twenty millio'\*,’ / L q i  i»

mouse diti'erence, which j u'f
.saying that the present Rsi'k
ba.sed upon tho principles of |j,rc- 
Charter Act. With thesevie^’ ^t
f o r e ,  h e  (Mr. S c o n c e )  entertain« ,̂ „

objections iu adopting the {liif" 
Section X  of the Hill, that «  ̂
should be reserved in coin 
thirds in paper. , • I, » I*"’*'*

As to tlie process by 
portion of our Bullion nirlitJ
bo displaced by paper, he ’ .g,” P* 
merited tho deepest
supposed it would operate n _ 
Any Bank of thi.s city [" '’ (.eive; 
tl.reo lakhs iu coin an< I , 
same sum in notes. * , ;„in!? .m
rency Commissi'uers [ geoU''j(
lakh in coin, would pure i j,g rc ,
with two lakhs. " ' " ‘i,, nlftC*’ Jil
therefore would be that, vV |,
circulation of three » of" of
be a circulation of live tivo ^
three consisted of 
coin. But obviously vvl>'̂ ,Liij' 
involved a double 'Jc the .|i
scured tl'o actiuil w'ft*’ Je-
action. The real tr"n8«®', i.̂ 0»̂
every Bupee kept l>y ssi'"*
partment, to issue tl'
notes. In the case s PP •„ fuf 
Bank which «'-whaMgc<t 
may have sold 3 ,t
missioners ; and l;<’ * ^ juvve , teH'
must admit that it "<>' j.|,y 1̂ "', |(|i'"
tho same thing i/. '*1’ on» . piif'
dorir.g one lakh m co n ,1,0#

notea, the p ‘>’' ' " 'T ’ecurit'«̂  
chase two lakbs <)t ij; ,vii» . 0'
lakhs in notes'. The « in t'
in lK)th cases ; fo*' --ts ̂
lakhs in notes were 
Bullion Currency n* . jpl!
maincd as before. . | iio* „nnju

lie (Mr. We<>nce>^(^,,,,tH't, Ĵ
lightly aftbo^^,.,wlH^^^^^^^
posite (Sir of
eifect of the opcral»«“
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to !'> V  which it was proposed
and Coiiimi.ss'oiior.s to sell
U , of the public securities,
ritv '•'‘‘'■t they niicfhi have iiutlio-
ttieiV objection was to
Oo ami ho did not see the
\Vi, could adopt tliiit proposal.
pose ^
amo ®'-'Curities were bought to nuy
and I? ’ lakhs for instauco,
t o - ^ ’oinmisuioner were pushed

wanted to aoll out. The
Cum of securities which tli3

lie'd had not been pur-
tlio money, but with

‘ll'inov „i l _, /  'l\ruu i l ,ainoii"i'’ney of other people.
"«y of other

With the 
the Commis-sioiiev ]” î people tlio uo'iiiin»-

,Ki, prematurely the
ii. > !” *d wlien the money wa»'iL'hiii „  >vin ?u  UIIH U1 U1 1 I- .7  ••••-

'Mil Ijy ihoae who had pa'd
obvi,’ to him to he a matter of
bo i|,’'l\̂ '̂ *'ci''''>ou that recourse sl\onld 
the 0 ' I’u^hc treasury, and tlmt
tile ,, ’"""'»»ioiier slioiild not RO into 

'uarlcet and run down, lo the 
of y ot the public, the market Vfthie 
the off cuiceive
the n ' It wouhl not be that 

wished to sell, but

be k' qudiitity of pap' r would
*'"'0 v'l° market. A t the
®Xeitp'i ■'* man’s suspicion was
sppgjj : j ‘-‘' l̂ousy ntul alarm would bo
the n,., ''''® Commia.sionersKoin,!?'nto
'loiii,.' with their paper ; and, un- 
\Vqii1 i ',y>^ythoirappearance, tliopanic 
the “  Ri’fatly  aggiavated. Now 
tliQ , whicii lie had made upon
Oi'ile|, dispose o f  securitie-* in
Wpfj, '* Uiul futiils to ])ay oil notes

pocnlitir to  liimae'f.
''I thn if oi)inion ineulealed

i^'si’iitch of the Secretary of
1 ’ Wood, as he un-

Sco,i„.t/; ’ ‘ "terd cted such dealing m 
thp 1? ’ ‘ ti the 17th piira'̂ raph 

'‘Me p ®‘*P’“ c!h of the Right llouor- 
it was distii.clly ob-

" thu
il J'° Prnvidod tliiit

for
'I'l'eaTniries s liou ld

« r  ‘“*y 'iiit'oresceii ilcm n n d
ul 'ri i '‘”'1 -vrningomciua

hi * O o ll„  ?  ustiibUHiiiiig o i'o 'lits
Cii ‘ ronfiiirio.s in  lU vor o t  llio

“ « v u c y  O oiu m isH ion or fo r  a n y  d it-

foranao botireeu the amoiitit o f thoir issues, 
and the cash balaiioes iu their liauda.”

Here there was a clear intimition 
that notes should bo converted on de
mand, if need be, with cash Jieid iu tho
publio Treasury.There was another matter to which
he iniiat ask the Council to excuse him 
for rel'ening. R e  meant tlie a'tiount 
of notes which »as proposed to be 
issued as a legal tender. Jt began 
with five Kupees and r n up to one 
thousand liupeca, or any other a'nount 
whicli tlie Governor General iu Cium- 
eil, with the sanction of the Sec e- 
tary of .State, miglit (lircGt. He n> ed 
not remind the Council that in Etighind 
notes did not go below £5. Elsewhere 
notes wont be'ow £ 5  ; but they were 
not a legal tender, and that seemed to 
him to make all the difference. [IMr. 
Sconce here quoted a passage from tlio 
e.xamiiiation of tho Governor of tho 
Bank of England before the Committee 
of the JJouse of Commons in 1857.] 
Qiioling from Mr. Levi’a Annals of 
Legislation, he found it stated—

"  The privilogos of exclusive banking nra 
uow confiiieii entirely to the issue of foiii'teeu 
millioiia of notes upoa sureties, and what is 
called Ihelê tl temiar, which, however, is of
110 value to tho Bank now, inasmuch as the 
amount is fixed, to which they can issue notes
ujJOii s e cu r it ie s ."

This seemed to him to be a reinarJc- 
nhlo atatement, for it showed that the 
only Bank in the world, whose notes 
were legal tender, set no value upon 
thepri ilege. S> loag as the Bank 
hud unlimited diiicretioa to issue notes 
upon securities, the legal tender pro
vision was cf importiwee; but now 
that the excess issues o f  the Bank 
were represented by bullion, the cir
culation of the notes rested only 
upon the convenience felt by the pub
lic in using paper rather than gold.

Jt WHS duubtfiil, therefore, whether wo 
should seek in that sense to have a 
compulsory legal tender, and whether, 
oil tlieoth. r hand, the preferable mode 
would not be to introduce a circulation 
without what is called a legal tender, 
lie did not think there could be any 
doubt in the minds of the Council that

D 4
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the best means ol' attracting the con
fidence of the public would be by 
Governmoi t allowing it to be received 
iu the discharge of Government de
mands. Ho saw no objection to 
making notes of legal lender down to 
fifty liupees ; but ho saw very gn at 
objection to making, without exception, 
notes of five and ten Jiupees legal ten
der agaii'st the will of the people. 
His objection arose from the undoubt
ed presumption that to put out notes 
•would be to withdraw coin or bullion 
from circulation. The eli’ect would be 
miserable. At any rate, if this were 
done, it sliould be with the ready acqui
escence of the people. Suppose witiiin 
any given tract of c  untry or circle 
we bad nine crores of liupees, it was 
no small matter to put forward four 
and a half crores of pai.er. In the same 
place «here four and a half crores of 
bullion were out, you put in paper to 
that extent, ami tiius withdraw so much 
bullion. Now the whole of the people 
in tiie tract ref< rred to, who before hud 
the use of nine crores, would pull on 
the four and a half croren of coin. A 
C(*rtaiii amo'ii't of Hullion Currency was 
indispensable for the lower classes of the 
peoph', and once you reduce the ordi
nary Hullion Currency by one-half, the 
C')i spqueuce w uid bo that all classes 
■would se(!k a share of what was left, to 
the great misery of the humbler clnsses, 
to when a copious circulation was 
breath aTul life.

Upon the whole, then, as to this Hill, 
he was Iperfectly ])repand to support 
the introduction of a I’aper Currency ; 
but he must repeat what he luul 
alrO'dysaid, that the cotivertibility 
of notes should be secured by the 
aid of the public Treasury, lie had 
no objection to the Currency ('om- 
mistdoners iri'm time to time, ])\ircha.s- 
ini* stock, but the amount so pur
chased should be much less than 
was proposed by the Bill. lie 
Imd not had time to read the papers 
from the Uombay iMercantile coniinu- 
jiity, tha had oidy b(;en circulated the 
oveuii g before ; but he was struck with 
the remark nuide by Mr. Angus, 
.Maiia er of the tOmmereial Bank, re- 
parding tlie amount to be invested in 
securities. The o[)iniou expressed by

AJr. Sconce

Mr._ Angus was not materialiy 
lar from the course indicate'! 
quotation read by the Hon nib‘® 
tleman (Sir JJurtlo Frere), bu‘ 
Angus he thought, put the matter 
stronger light. Mr. Angus obŝ r't̂

“  i f  t lio  Commiaaioncr b e  a f  iIij*
h e  w il l  n o t  in v e s t  a Biiiglo 
s i lv e r  ill G o v e r n m e n t  secu i'itios . 
o f  pro .v [)erity  a n d  u d v e r s ity  h it v e  P ,
tm ig lu  h im  th a t a  ce r ta in  iiw ou ijt 
w il l  ren u iiu  in  liia  b o x  u n d er hH |,̂ r- 
s t iia co s  ;  th e n  h e  m a y  p ru d e n tly  ,• tiiin'*' 
t io i i  o f  w h iit  re m a in e d  at th e  nsc*'
a n d  gn ou  in c re a s in g  bia iuventiH® 
p o r ie n c e  sh o w n  h im  tim t tlie  
o f  t lie  c o u n tr y  a n d  th e  iriereii»in8 j.untsu^f 
o f  th e  p u b lic  o n  h ia  n o te s  w ell 
o p e r a t i o n ;  a n d , p r o b a b ly ,  i liii>'*“'
t e a  o r  tw e lv e  y e a rs , h e  w ill  . jd it 
ju s t i f ie d  iu  e x t e n d in g  h is  investBi 
fu ll  tw o -th ird a  o f  h i s  issu es .”

• In
He thought this pn"«'P‘“ut 

safe and indisputable, yotA
the coin paid in exchaugc 
any sum that in the in
years lay unused ami ui'Ciu*'*  ̂ ijijojiit 
tiio haud.s of the Couunissi*”'®'yfsi’i;''' 
be devoted to the j)ur’cl‘"'*̂  
rities. This transaction _ luviuO
sill uld be declared to be
and for the advantage "  . ,  giate 
If on this occasion >'V"'=bt tl'̂  P“| 
purpose to which i.o
clrise of securities shoii ..ppli®**
he would say it  sh ou ld  J, deb̂ ;
the reileniption ot oiii , issi‘® ij
He would limit
twelve c r o r e s  ; o U h a

stock, that is f'ur til"'give an annual in t e r e s t  of t"'-- 
pr in live years one •
in the course o f five 7*"*'^ [jetf*'''
of debt niiglit be redeemed, 
coui-se, ho thought, purpô '̂

in’'the interest for the g' 
of tiie State. .i^sird

In conclusion, ''r.
derstood tiiat „se ,
remarks was not to "11 in

tha ,K

rcft ling o f tho but lo 
clmii<;i>n (Hat seemed 'o ,,y 
*>ofore (I.e liill could bcconi' ‘̂ 

Mil. said, fioh''!'
ti ,n of olleri' g auv / / j f ’fjil
second n'anng 
wished to guard hi‘“
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supposed to acquiesce in all its parts, 
because he vo'ed, as lie proposed to do, 
fur the present motion that it be read 
a second time.

In the lew remarks which he pro
posed now to rnuke» lie should travel 
over part of the same ground that had 
been already travelled over by the Ho* 
norable Member for Bengal; but as tl>e 
citvuinstaueea of the Mndrns Presi
dency were sui'li ns to enable him to' 
plice Inh view before the Council with 
tome force, he should trust to the 
usual indulgence of the Council iu 
trespassing for a few minutes on their 
uttent on.

The part of the Bill, to which lio 
wdu!(1 first refer, was that wli ch inado 
alt notes, even of very small amount, 
a leg il tender; while at the same 
time such notes could bo cashed only 
at the head Ollice of the circ e, which 
niight be, and often would be, at a 
very great diatanco from the local 
Ollice of issue.

Hy Section V I I I  of the Bill, Bank 
Notes were to be cashed only at the 
head Ollice of the circle of issue or at 
tlm Presidency Town, but by Section 
XVII all payments made by Goveru- 
iu< lit might be made iu Bank Notes; 
and iu a inciiorimdum on tho proposed 
formation of eiivl s fo«- p -per currency 
in India, put forth by M r. Teniplo as 
Head Currency Commissioner, it was 
»ud distinctly that the Government 
Would make all its payments in notes. 
On the satue subject Mr. VVilsou, in 
liia speech of tho Urd March, said

"  Now lot «s  lionrin intnrt tlmt tho proposal
mill we tliinfc that CBHomnil, tlmt (he notes :iro 

to bu ii icgnl tumler in sill transactions between 
Hum and mn.u, tlmt they uro to be received nt 
*vorjr Government Treasury for tilt demands
of Uuvermnent for revenue or otliur jiurjioiics,
«nd Hmt the syutuin is to bo general and to
extend over tho wliolo o f  lndiu. It  in CKSi-ntiu! 

we should beur theso couditiaus iu miutl."

And in another part of the same 
Bpeeeh, the Right Honorable Gcntle- 
Oian added:—

“ Our notos are to be a legal tender ; they 
*r«  to iu; received by every private pernon as

as l,y tbe <iov eminent iu discharge o f
ordinary claim*."

Now such being the ca-e, notes of 
the value of five Kupees would be a 
legal (ender. and the Government being 
about to make all its payments in 
them, every Chuprassee on live Uu ees 
a month, every soldier, every sepoy, 
would receive his pay in paper, and 
if we re*'err d to Mr. Tempi -’s exposi
tion of the currency scheme, we should 
see what would be tho consequence 
as regarded the c •nvenience of the 
community. In tint exposition it 
was laid down that the Madras cir
cle should comprise ten districts, and 
one of them w«a 700 miles distant 
from the head Office; so that any one 
wishing to obta'n cash fo' a live Ru
pee N o 'e  received in that district, 
without beti>g subjected to the deduc
tion tor batta without which no 
soucar would ever cash a note, would 
have to travel 700 miles to the 
Presidency and 700 miles back again 
fer the purpose. But allowing that 
this was an extreme case, that there was 
but one such, and that some arrange
ments niight be made to diminish 
the size of this particulir circle, 
the distances of almost all th« other 
districts in the Madias circle offered 
practically quite as much diificulty to 
obtaining cash for a Note as would be 
the case iu the district to which he 
had before referred. Setting aside 
that district, the next in order of dis
tance was 498 miles from the head of- 
iico, another was 365 miles, another was 
285 miles, u»oth-r 290, and another 
166—and it’ we took the very nearest, 
and supposed that every one wishing to 
receive* cash for a five Kupee Koto 
would have to go only 166 miles out 
ait<i the same distance home again, it 
was obvious that every one would be 
obliged to submit t" a charge for batta 
from the soucar, nnd that n> one would 
be able to ohtain the full value of his 
Note. Therefore thi-re would bo 'a  
tux placed on all those receiving 
small Government salaries, the very 
parties whom wo had very lately 
exempted from the operation of tho 
income tax berause we considered 
that their means vero insuilicient 
to bear the burden of the tax. II© 
should therefore consider himself at 
liberty, when this Bill came before
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them in Coraniittee, to propose either 
that Notes iinckr 50 iUippes in 
vtilue should not bo a legal tender, or 
that, if they were a legal tender, they 
iihould bo eashed on demand nt tho 
local oliice from w hich tlify might have 
been is ued.

The next point to which ho wished 
to refer was the i)rovision of Section IX
tliat Notes shouid bo issued for coin 
by local ollices of issue, and tlio pro
vision of Section X I Hint 2-3rds of
the value paid for sucli Notes sliould 
be invested by tiie head Commissioner 
at the fresideney in ])ublic securities,
which public securities should bo re- 
tiiiiied by the head Commissioner, and 
by Section XV  of the Dill were to be 
sold wiieiiever there niif̂ ht be a pressure 
for coin in any oHice of issue. In 
]\lr. Temple’s exposition of tho cur
rency schenio it was said that tlio 
securities would be retained by tho lu‘ad 
ollico ot Issue of each circle, but he 
concluded the 13ill now I ef re tho 
Couiicil was to be consiilered He
orthodox text, and that it was upon 
it that they were to debate, Sup
pose the 2-!3rds of the vii'uo of tiio 
rarer issue nuide at ]\lir/aporo to 
have been remitted to Calcutta and 
invested in public securities, and that 
Ihero slioidd be a l u u  for cash on the 
]\lirzaporo olllce, how would the 
( ’hief Commissioner at tho Pri'sideney 
be able to remit to IMirzapore the value 
<if the securities ho held on account of
tlie paper issue from the Olllce at that 
place, when ho had realized llieir vahie 
by tlu’ir sale in thot^abutla market.
Tho pressure was in tlioMofussil, the 
cash was at tho i’rcsidency, and it was 
not at all apjjarent to liim how the pres
sure was to be instantaneously relieved 
— iiinl if not relieved instautaueously 
relief would le of no mail—when the 
distance between the two jlaces miy;lit 
be three or lour liutu red miles ? 
Jiut besides the dillieulty which he iiad 
Just referred to, iIumo was an incon
sistency betvvetn the Hill in respect 
to tlie sale of (Jovernment Securities 
and tlui iJespateh of the Secretary of
Stale to wliich jeference had been 
made by tho Honorable Member for 
Bengal, which he thought re<|uired 
exjdanation. Scctiou X I of the liill

Mr. loi'bct

provided that tho Comniissioô ^̂ .̂ jt 
the Presidency Towns should
in Government Securities tlif 
of tiio amount of the notes i"  ̂
lation over and above tli0 j|,fy
l)resented by t h e  coin
were recpiired to retain as ■*
and Section X V  r e q u ir e d  t"® of 
missioners to sell and
these Securities wlienevoi ot
bo necessary for tho P‘"
retaining and kee()ing up i Hi'*
of coin which the jiill
iu the 12th paragraph of
(ary of Slate’s Desi'atch ot  ̂
of ‘jMareh last ho (Mr.
the following words—

unis''"'
“  a n o th e r  o f t h e  d u tio s  of. 

o r  n t  O ali’iittii, as  iloscH boil ii> ..fitit*. ,
to  im rclm su  ;»i<l se ll iiiihlw  ti> “ ’'k
w lia to v o r e x ti 'i i t  rIio uIiI , |, oiiI‘' w

b e  (lo e ia cd  iidviw iblo, ihhI '5*''“ 1 ilci"" '
c o n tb riiii ty  w ilh  th e  rogiilutioa-'* 
la w . 'i'hesB  ex jircssio iin  “‘i js
liru u .io ii, w liioli I uu i w ell 
W ilso n ’s lu ottiiiii^', tliiit iUi<l
n i in h t  lieooiiio c o n s ta n tly  
o f  ( i o v e r u m e a t  S ueuH tio*. [Of

Tho Bill therefore "''5
what tho Secretary \ ,ntioi' ‘ 
convinced was not tho '
the Ki. ht

no.

tvh.) /'o ?

, tho ;te. ilo-Opinion <’ * “
UiU and iho Soc

Lasilyjio vvishe.i ' wIiV
rable gentieiiian who fi!“l . i,d v*-'''’'

...i.,w wus.af̂ fr»i|'̂ ‘ .̂  ,r;norable
of this IJill, vviiut was, ai:e> ■■
great semrity which
B u p p o s e il  t o  e n jo y  o n  ' ’ ' ‘L j n j , ' ^ j l '
is s u i'd  b y  G o v e r i im i ! “ .̂  j l r .
by Govornmeut
s o n , in  h is  s p e e d ,  " ‘ '  'iv ic la
H i l l ,  s a i . l : - ' - ' V o  m i i ^  K ^ .
a n d  u n d o u b te d  s e c u i 7  iivn)
o f  our n o t e s , ’ ’ b u t

as at prescmt '''*‘' ‘ ''''1
seen,edthat,togivc'' ^ ,erf
ealh-.lCoinpanysl'l’̂ _̂ l̂,,
for (Government Hank n"‘
m u c h  t h e  s a m e
ing s..curity for J .n is - - 'V
were (Jovernnieut i
i iu d  the HCCuriti>-‘3

,a
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Promissory Notes. I f  oue was nt a 
discount, so would tho other b e ; 
if one was discredited by tho public, 
b ' would be the o th e r ; and the proposed 
schema was precisely the same as if a 
wan asked the Bank of liensjal to 
mako him a loan of a lac of liupees 
ftud offered to Uo his own security.

| In Eii”ltvud tho ease was wholly differ
ent. There the Bank was a separate 
c rporation and apart from the Go
vernment, and its notes might very well 
“o secured by the publio securities 
°f th« British nation ; bu t in this case 
the Government issued the Bank-notes 
*-nd tho Government gave its own Pro* 
niissory Notes as a security; and as 

liad in vain asked for a satislac* 
toi7  explanation of this point out- 
!1do of this Council, he should be very 
•dud if the Honorable Member who

moved the second reading would 
Worm him upon it.
,. Mtt. U A R1N G TO N  saM, his inten- 
t'ou was to vote for the second ruad- 
lhS of this Bill, bu t in  giviii’ that 
^ote |10 noj. B„pp080 that the 
Honorable Member of Council, who 

undertaken tho charge of the 
J*'11* would consider him as binding 
ii'tnaelf to all the  details of the Bill or, 
nueed, to more than was set forth 
'} t‘‘e Preamble of the Bill, namely, 
>ftt it was expedient to provide f,,r 
,!° 'ssue by the Government of India 
1 *■ I'oininsory Notes payable to  bearer 

i of ■ .lu,di and to prescribe the mode
j .. 'ssuing and securing payment ot
' in° S?me* I 1 was on this understand-

|( 6 that lu< should support tho Motiou 
W ore the Council, reserving to 

nil ^ l0 liboi,ty» " ’hen tho Bill 
ould have been published l'or getie- 

th > ’.'d’onuation, and the opinions of 
at*! Uft'  lui,l'°i'ities and the public 
it wge should have been elicited upon 
(]’ "Propose such alterations in tho 
w  °f tho Bill as might then ap- 
of m1* *,im desirable. The only part 
«Ul- *? to ' l0 wi«lied parti-
as *rv  to' allude at the p resen t time, 
dill I'Pi-aring urgently to call for nio*

| wiva which declared
uti of tho very low dcnoinin-
t 0°u 'd' tivo and ten  liupees should 

a valid touder iu payment of any

sinn of money due by any person on 
all occasions whatsoever on which a 
tender of money could be legally 
made. This provision, which was con
tained in Section X V II of the Bill, 
had already been commented upon by 
the Honorable Members for Bengal 
and Madras, and he concurred gene
rally in the views expressed by those 
Honorable Members on this part of 
the Bill. lie  had no hesitation in 
saying that, if this provision was main
tained, it would be a constant source 
of grievous injury and loss to the poor
est classes of traders and others whose 
pecuniary transactions rarely exceeded 
the sum of twenty liupees, and those 
classes would therefore be peculiarly 
affected by the provision in question. 
The Honorable Member for Madras 
had noticed the immense extent of tho 
circles of issue proposed for that Pre
sidency, and the great difficulty which 
the holders of Government notes 
would consequently experience in ob
taining their conversion at the place 
of issue. Although the circles of issue 
proposed for tha part of the country 
which lie (Mr. JIarington) had tho 
honor to re[ resent, wera not of the 
same extent as those proposed for 
Madras, they were still bo large that 
the holders of notes of the smaller 
denominations, residing at any dis
tance from tl,e stations of isssue in 
those lircles, woul i generally find that 
the journey to the station of is lie for 
tho purpose of obtaining c nversiou 
of a note would cost more than 
the value of tho note. What would 
bo the eonsequonco ? Why the holder 
of tho note would be oblig* d to have 
recourse to a money changer, and by 
paying him a sum of money as batta, 
obtain cash for his note minus the bate- 
clnvrged. In one of tho expositions latta 
ly issued, as l>e understood, under the 
authority of Government, it wat stated, 
if he recollected rightly, that any charga 
of the nature of that just mentioned 
would be strictly prohibited, and that 
any party making such charge for 
changing a note would bo liable to 
severe punishment. l ie  was happy to 
observe that no provision of tho kind 
was continued iu tho Bill. Were sucli
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a provision to be introduced, iio bel'cv- 
ed that it c:>uld not be eiitbreed, and 
iie wa-* sure that any attempt to en
force it would greatly increase tlio 
seV' rity of that pari of the Hill under 
consideration, by creating additional
obstacles in the way of converting 
}i"te8 of tlie BMialler denomination ,̂
and here he must remark that, looking 
to the great extent of the circles of issue 
proposed to be established, he did not 
iimi in the Bill before the Council tlte 
facilities which they had been led to 
expect for rendering tlie notes intend
ed to be issued at all times easily and 
readily convertible into the coin which 
they represented. To afford to notes 
of the two lowfst denominations the 
facilities of conversion which had been 
promised, (hose notes nmst either be 
inadH susceptible of conversion at every 
Collector’s Treasury, or tiie proposed 
circles of issue must be very greatly 
reduced in size. But the difficulty 
which, as p'dnted out by the Honor
able Member tor Madras, would be 
experienced by the smaller c asses of
traders and others in obtaining conver
sion of any no'es which ibey might be 
compelled to take in the course of their 
ordinary daily transacti-ns, whettier of
trade or otherwise, and the heavy loss 
to which that conversion would often 
subject tliem, were not the only ol)jec- 
tions which he thought might fa rly be 
tn-ged to tiiis part of the Dili. Tltere 
was au 'tluT and a greater evil with 
which he api)rehended not only the 
classes to which ho Itad particularly 
alluded, but also classes al)ove them,
would have to contend. He thought
there could bo no doubt that, as soon 
as this Bill passed into law. forged or 
counterfeit ii' tes wouUl make their 
appearance in large numbers in all parts 
of the country. How, he would ask,
was a poor ignorant luitive in the in
terior of the country to know whether 
a note was forged or not ? The great
er part wouhl not be able even to 
read the inscii[)tiou on the note, much 
less to form any opin'on as to the cha
racter of the note. With respei’t to tlie 
water-niark which they were toM 
would be plain and vi-iblo to the eye of
the most unlettered person, Lo veutur-

Mr, IJaringlon

ed to .say that out of the jhle
Towns very few naiivos vvoul‘l ® ,,j 
to distinguish that mark. ^ b6
a very great dilliculty would  ̂ *
experienced in ascertain ng 
note, tendered in paynient of  ̂  ̂
money due, belonged to the 
issue in which the tender 'y**®'1
or to some other cir. lo 
lie in a different Presidency,
not oprosed to the issue bf■ tell I'”"..!,!jament of notes for five or w- ■ 
On the contrary ; but, atfli'-'*ti 
not make them a legal
means let notes o f  tiiese deiio"’
be issued, but let tlie mj, lux' 
tliein or not as tliey pleast'd. 
heard if; remarked tliat, '̂ '‘''■’**1.0 
of the lower denominai;ioii'< 
stituted a legal tender, tl"*
never got into circulati
remark the only ohservatiof*
make was tliat, if it was "
i t  seemed to him t o  fu r n is h  a vei7 
argument against making 
a legal tender as it clearly ® 
the people did not require i
would rather not
such was the feeling of tl>®  ̂.yur.i® 
would be in vain to have 
eonipnl.'iion with any hop̂  pt
accruing. And here 
frain from noticing 
by their late •'*'iii
liigfii jrotiorable AIT' jjjjl. 
time lie introduced
remarks had re'erenco to ^ jif" 
the law in other couiitries jjig
now under "  ■ ’ '
Honorable Gentleman

of i'l”’
“  W i t h  o n e  e x c e p t io n  I  W ' f l e y  

w h o s e  isH uos o f  notoH  lU'C
B u u lis  in  S co t la iu l ul '  'f"
n o t a t e g a l . e n . l c r . f  j
a n d  Iriitli H anks are „,.ioiiU [
n o t o H o fi iO u e  o f ofd*®
l«g iil  lo iK lcr . T lie  L r . "
K n iu ce  are  uot a l e g '' '

ii»'
A little ”’; ; “u.r.il'>Vd<
pcc-.h. the ,

that thespeech , the 
nan m entionei lilt" « n  menii.,i.<.........

’’ 'ittntion of notes in tlio “̂’’,1 ■ > 
oii(. (loll.ir or "Ixive 

I'l some o f  tlw North
uies o w  duUar notca ^
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that throughout Germany the thaler 
note of tho value of littlo wore than 
3 shillings was the most common cir
culation, that in the Mauritius the 
circulation consisted of notes of 5 Bapees or 10 shillings, and that in 
Ceylon the note* were of 10 shillings 
and upwards ; but ho did not understand the Uight Honorable Gentleman 
to Bay that in any of those places the 
notes in circulation, whatever miglit 
toe their denomination, were a legal 
tender. The notes of the Bank 
°f England constituted the t-inale 
exception mentioned by the Right Honorable Gentleman, but in Eug- 
Wd they had no notes of a lower 
denomination than £ 5 . Referring to the remarks of tl>e Right Honorable 
Mr, Wi'son which ho had just quoted, 
it certainly seemed to him that, it it 

not essential to the success of a 
sys'em of pap r currency in the countries mentioned by the Right Honor* 
able Gentleman that their notes should 
ba a l«ga\ tender,. i t  could not be 
oecesanry to the success of a similar 
Measure in this country nor right I 
&nd just in itself that notes of t *'0

*cry low denomination of five and ten witees t-hould be placed on a different l*gal footing in this respect. It  
certainly did seem to him that if there 
Were, as lie supposed thero must be, 
valid reasons for n->t making any of the notes of the countries m-n'ioned 
e*Cfipt England, where as already 
Mentioned there was no iiot* of a lower 
denomination than £ 5 , a legal tender, 
Notwithstanding till the facilities of communication and conversion which 
existed in England and in many of theother countries mentioned, and which
never could exist in this country in 
the like degree, the samo reasons must 
*pply with even greater force for not
Enduring notes of tho very low deno
mination of five or ten Rupees, a legalj tender in India where tho peculiar

; ®Wactor, habits, and prejudices of thefurnished additional arguments
j agamst the measure. These were tho
j ®''jentions which he entertained to tho
: “Mion which contained the provision in

'locution, and he hoped that Section 
w°uld uud rgo considerable modifica

tion before the Bill passed into law.
He would not detain the Council far
ther than to say that he thought th- re 
was much force iu the objections which 
had been taken by the Houorable 
Member for Bengal to the power pro
posed to l>e giveii to the Currency 
Commissioners to sell as well as to 
purchase Government Securities, and 
he was disposed to concur in what had 
fallen from tho Honorable Member on 
that point.The VICE-PRESIDENT said, it
was not his intention to occupy tbe 
time of the Council with any very 
lengthy remarks. He must observe how
ever that he l>ad very great obje< tions 
to Section XY1I, because, if taken in 
connection with Section IX, it would 
cause great inconv< nience by compell
ing laborers and others drawing wages 
to travel long distances anil incur great 
expense for the purpose of getting their notes cashed. For instance, if  a Railway Company, which h»d to 
pay a large sum in the shupe of wages 

I to their laborers, in order to. save them
selves the trouble of carrying so much 
bullion, were to deposit. th<t sum in 
the place of issue aud take iu exchange 
small notes for the purpose of distri
bution among the laborers, the conse
quence would be that these poor 
people would have to travel a great 
distance to cash their notes. It appeared to him (th* Vico*President) 
that that was highly objectionable. 
As the Honorable Member for Madras had Bi'Own, some persons might bo 
obliged to travel 500 or COO miles to 
have their notes cashed.

Then th*r<* appeared to him to bo 
another objection. Suppose at any 
period the Office of issue should be 
overcharged with notes and make de
fault in payment, yet any person had 
a right, during this period of apparent 
insolvency, to give these notes in pay
ment to ano’h r, f r Section X V II  
provided that the tender <f such not. s 
should bf a legal tender, notwithstand
ing that the notes might c u.sid rably 
deprecate in value. By the E‘ glish 
Ac', the n't>s were letal tender s* 1 ng as there was no default but not 
otherwise. Her. , howev er, notes might
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bo paid out ns lo^al tender even after 
thoy had bec'ii dialionored, and even 
the Government ii self might pay its own 
debti ill these notes from an Ollice ut 
wii'cli Llioy liaH been di'iionored.

Anotiier obj etion was that no time 
was fixed by Sectim IX  within wliieh 
the CommiBsionera were bound t'j iflsue 
no'es after the dei oisit of bullion. The 
following were tlie terms ou which the 
isauo \vaa to bo made :—

"  First, In exp liim ;rc  fo r  t lie  a m o u n t  th e r e o f
ill s i lv e r  c o in  o f  fu ll w i'i j ;l i t  o f  t lic  ( i o v e i 'i im e n t
o f  I iid iii : o r  neconilli/, in  e x c lm n g e  fo r  tlio
R iiio 'in t t l i e i e o f  in st iu id a rd  s i lv e r  b u l l io n  o r
I 'o r c ig n  S ilv e r  C o in  c o in iin te d  i ic o o r d iiig  t o
Biicli s ta u il.ird  at t lio  n it o  o f ------------------j ie r
o u n c e .”

The blank na to tlie rate would re- 
qii:rc to bo very carefully 11 1(m1, but 
tlicn there was a proviso that tho 
Commissioners

“ sh a ll  in  a ll ca ses  b o  e n l it lo d  t o  r e q n lr o
fiio li  s i lv e r  In illion  a n d  fo r e i f ;n  c o in  to  he
nu 'lti ’ d  a n d  a ssa y ed  a t  t lio  o x p e n a s  o f  th o
p e rso n  ten d erin '^  th e  s .im e , a n d  p r o v iile d  a ls o
th at in  all p la ce s  w h e re  th ere  is  n o  M in t  o f
the G o v e rn in i ’ iit o f  In d ia , it  sh a ll ho o p t io n a l”
fo r  (h o  I 'ou iin ib B ion ers  “ to  issu e n o te s  in e x -
ch iinR e fo r  s i lv e r  o r  f o r e iy u  c o iu  u n d e r  th is
S e c t io n .”

Now how wonM that be efTeetive in a 
case like that which hiip|)eni‘d two or 
llirt'C yi'a'B ago when Hu n- was so great 
a iirc.ssur’* tl at the ]\Iint could senrcch’ i 
coin silver as fast ns it was required ? j 
According to the Bill a ])ersoii might ; 
dejxisit a lakh of Hiipcea worth of | 
bullion and immediately reecivo in ex
change notes of tho same valiip. On 
tho same day he m ght ask for coin in 
exoliange for those very notes, and tho 
olllce o! issue would bo obliged to meet 
tho demand ; wlr-roas if the pcrs n wi-re 
to apply to the Mint to have his bullion 
coined, lie would rec'uvo tho u-ual
mint certiilcnto lU'iking tho coin de
liverable tv\eiity days after the rccoi|)t of
tho bullion. Tho merchants, therefore,
instead of waitin'; t\v('uty days before 
tiioy could f<!t their bullion coined, would 
avail themselves of tlis provisions of
this Bill, and thus there might frequent
ly bo a very great run upon an OHiee of
issue. ] Le d ubti'd very much whether,

The Tiri-ririiitknl

! in n country so exten'i'O aslu<5i[*’
I tion XVIlshoulJ bo [las.̂ ied“t ‘'’j jj,,|j 
j entirely coiieiined in tlie 
I raised by the lloijorable 

had preceded him ns to the 
of making notes for such ® ,‘‘l,|ii]er'
as five or ton Jiupees a 
I To was not disposed to vote i'> ^
of this Hill with such a Chui®*® *’
which niailo these pimiH 
tender. He thought tlnit 
hardly be dealing fairly with * ' 
in allowing the Bill to go ĵtlie'
Clause in ipicsti n. Jfo # pf'̂ '
strike out ih.it Olau.'io, or i"''|'| *
vision that the cash in the 
Ol!ices should, when neeô s»'y'
ablo for the payment of .j V

Srit HARTLE ruBHH
was very glad to see 
which hud ensued on the 111°““ 
the second reading of th« 1** tl'J 
ho eould not help '̂''1
greater part of what had ^̂(o< 
would have more iiroperly g 
the Council when in n ,
tho Bill. JIo was ,|io ‘'‘’I,
ha<l correctly ajiprehenilej £,,„iii ‘
of tho remarks which !' ,„.il, 'V'‘ > 
Ilonoralde Jlomber fov
he spoke of tho measure a» 
ri,l Vf .1,,, C^,rr,,.cy'
jir.ving tho poop o_ , ,gi|. 1 %
they chose to have. J* Jfi>" ,,iC 
Frrrc) (houglit that J",'”. ,|[h' 
Oeiitlemrin had not jg J3i
in mind I he prineiplo <» ,j,,r “1';;̂
.i.-.i ...... i.A could uti frie

o fll‘ i f ; ‘ , ; , X
............... . . ,1 belt' trlfi'
did not think ho f’®".■ (,„oriiI)K^n®
th e  o ii je c t io n s  o l h is ,„(,ri><^*'/ir

than by ft**, ho!) "
article written so hij’ mibntd" ,10/'
Mr. Wilson, <u ‘ 3 oU 
one pound note'* ^̂ r:uoU 8“ ’ 1

“ W.. I1.1V0
WO h o ld  it an an  ' ' " ’ ' ' ‘ ' ’ ‘'. .( .y  Ini'"’ ' 
r e g a rd  to  a I ’a p o i' •, s lio " l ' ,, f ' ’ " ’  ll'''
t.illio  Ht u id a rd , _ tli.it )l
every n 's p c e t wllji * ., „ |ii8t |.......
I 'x e li is iv c ly  o f  c o in . I ‘  ‘ “ " " i  [mH 
» a m o  fu n c t io n s  a s  an  ' " ' ‘ '’ '" 'i - s c ly
Wn.st n in i» f ;ii i i  ,iC a l l  t i» i '’ « i " ' "
v n in o  ;  i t  m im t b o  cijnnH y ‘f./w.iit,
u se d  t o  e /ri e t  a ri‘'1
mniKling the nmoiiiit in g'>>"
?ciit.s ; it uiiiHt (bUow •fiJ'/
u i nil iig IhictiiiitiiMiK, >’>
Its cxptinihna ; it muefi '
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«ntiru , l^’a c t ic a l ly  ia cn lic iv l vvitli a  p u ro  nnd
t)l« , 1  , “ ' ‘ “ I l'o  fu n -c n c y .  I f  so , i t  is  in n ioss i-
"■oiilil o'>,ii;ction ca n  ii|H)ly to  im poi' th at
've 1,.,. ‘H 'P 'y  to  (tol(i. N o w  th e  iilaii w h ich

... ’................. ’■■■’•'

liI.iL pai

'  lliUv , iNOW cu e  jiiim
« 'i 'h r a c c s  th o  w lio le  o f  these

ai|,[,j| “ * 11 ciin -B iioy . W c  sh oiiM  « ' ' t
oiily sill * !"• "*){ t'J t lio  cufrcncy ; wo e liou ld
‘ *'jilitv p a p e r , s e cu re d  ' in its  c o iiv o r -

 ̂ cu in , fur th e  e o iii  itse lf.”

fiinduincntal principle 
pla,. , iroiiorable (Jeiitleinan’s

• ‘lUd it lind been ontirc’ly lost s'glit 
y tile lEouorable Member tor

of

Il» fs im the subjcct,
atKjti *' '■’’*'1® Frere) would also read

ly 1),,'̂ ''̂  years a Dii-cctor, and rcpcated- 
trovernor ot' tlic Bank of Kng- 

' '̂'i'lenco beforo the Com-
1857  ̂ Iloimo of Coninioiis, in
Was askll poi"*'-

(> ^
‘ liink'if'^T®” * '"  " ' ' ' f a l l i c  o u iT o i io r , w o li ia  y o u
« f  r e s , . , ' t o  |,lace a n y  l im it  b y  law
‘ ‘‘tiu,, J . , « 1 ' » U  t lie  a m o u n t  o f  th a t o iv ou -

Hubbard ana « e r c d - -
I ,| I

t li i iik  i t  e x p e d ie n t  t o  d o  m ,
W tcn ip t  t o  (In  it, w o u ld  lie  u t te r ly

y  I h o ld ,  t h a t  y o n  can  n o  m o re
w  am o\ iiit o f  e iren la liiin  in  a e on n -

I

''“K uw l,” ^-  ̂ b o ld ,  t h a t  y o n  can
'fy , "  ’‘ " lO 'in t  o f  eiren la l

ro^,,i '■ o r  o th e r w is e , than  y o u
late th e  w in d s  th a t  b lo w . ’ ’

Tl l‘o was asked-

'̂>'1 with''''S 'ird "i th e  nam e o p iii i” -  ....... .
’ ' ‘'Ion n iix e il  c ir c u la t io n  o f

Ilo Haid-

re ly ,”

T l
iliiestioii went on —

“  Tl
" ” ‘ c e r n ? f ' . '“'“ - A 'l' as th o  llu c tu a tim .s  aro
n<’"n h T t ' tl‘«y would 1)0 acted 

> "s ,L  ’‘ " 'I  c ir c u m s ta n c e s  o v e r  w h ic li
o r  t l i c  oo in e i'a  o t  ih o

h a v e  1 1 1) p o w e r  w lia to v e r  ?”

•̂■0 haid-_

'wtoa,ill "''‘'‘tover. W lie t h o r  tlie  c ir c u la t io n
tjo in  iroh l, t liel’"*"er '̂■ 'v lic th e r  i t  Ijo in  ,,

. 1  ‘ ’ ' ‘■culation h a s  n o  jio w e r  to
"Sea  ) ,»  li”  “ ' “ " " " t  'V h ich  B h ou ld  b e  k ep t

y  th e  c o m m u n ity .  T l ie  o o in m u n ity

fiuTO a  n a tu ra l rep u g n a n ce  t o  k e e p  b y  them
n eed less Cutreocy, e ith er  in  n o tes  o r  g o ld .
T h e re  are no  le ss  than  th ree  ob jeetion .s  to
i t ;  th ere  is  th e  i ijeoa v en ion oe  o f  i t ,  th ere  i s
t lie  ri.sk o f  it , a n d  th ere  is  th e  loss  o f  in te re s t
w h ich  i s  in v o lv e d  in  k e e p in g  it. S o  th a t ,
praoticaJly , n o  o n e  k ecp a  m ofe  c ir cu la tion  in' 
iiis  p0 3 sess iou  than h o  can  p oasih ly  lia ip .
'I 'iie  o n ly  w a y  in  w h ich  th e  n iu ou n t s o
eireu Jatin * cu n  b e  a ffected  is b y  the op eration
o f  th e  liig lic r  o r  lo w e r  va lu e  o f  m on ey . I f
the va lu e  o f  m o n e y  i s  lo w , .siiy t w o  o r  three
p e r  cen t, p e o p le  d o  n ot s o  m u ch  m in d  k e e p in g
u fe iv  im u d re d  p ou n d s  ly in g  id le , as th e y  d o
w h en  th e  v a lu e  o f  m o n e y  is  s i x  p e r  cen t, w h en
th e y  im m e d ia te ly  scrape i t  a ll  u p  and  sen d  it
t o  th e ir  han kers, o r  en d ea vor  iu  s o m e  w a y

to  m a k e  i t  prolitabJe,”

He was then asked—

“  Y o u  w o u ld  n o t  consider it  neces.mry in
the case  o f  a  m e ta ll ic  c ir cu la tio n  to  a ttem pt t o
regu la te  o r  to  l im it  th e  q u a n tity  w h ich  th o

p u b lic  s h o u ld  hold ?”

IIo said—

“  I f o t  at a ll, n o  m o r e  th .ia  we d o  n o w  ;  w a
d o  n ot now a ttem p t a n y  regu la tion , n e ith er
c o u ld  w o  i f  th ere  w as a  m e ta llic  c ircu la tiou .''

JVow ho (' îr Bartle Frere) thoii l̂it 
timfc w'iiat tho IfoaoiabJo Member for
liengul fovgot in nil Jiis remarks in 
this subject wa.s tlie whido principle of
Mr. Wilson’s plan, wliich was that fJia 
notes should bo as far as possible a 
])ortuble rcpi'eaentativo o f the silver 
coin, more ea.si y ko jt and tnmsforrcJ,
but ibnt they aliouk at an/ time coin- 
iMJind tlie amount of coin for which 
they Here ovi"innIIy issued—that, as 
rcrcaiked by Mr. Angus in the Minute
from which tho Iloiiorablo Sfemberlbr
Ueiigiil had already quoted, tlioy should 
bo receipts couYoniOlti into coin at

pleanire.Then witli regard to what the
tlouorablo Member for Beugal Iiad 
said a t coiisiderabie length about al
lowing the Contmiaaioners to  sell secu
rities, the llononible Gentleman ob
served that the Cotniiussioners ought 
“  uot to bo permitted to  run down tiio 
Governnient Secnritics,” and he ex-
jiresseil 11 strong iiope fliat the Com- 
uiissioners might be iillowed to buy
but not to sell aecuritiea, and that tho 
interest should form a sort of fund to
pay oiF the public debt. He (.Sir

Jv -i
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Biirtlc Froi’o) would not otter ii|)on 
that subject at present. lie v\'ould 
only remind tl'e lloRorablo Mem
ber that the wliole principle of the 
measure waa that no more should bs 
invested in Government Securities
than experience ehowed to be safe. It
was necessary to give by law the 
power of sale, but it was not intended 
that the Commissioners should be al
ways in the market buying and selling,
and practically it was intended that 
the securities once bougiit should 
never bo sold merely as a means for 
])rovi(ling cash in payment of notes.
The oxpei'ience of England had shown 
that the limit of cash required to en
sure the intniediato convertibility of
the notes was one-third the total
amount of notes issued. Here in India 
I ho meiisure would be tried on a purely 
tenta'ive plan, and if the siiggeslions
of the Secretary of State were carried 
out, there wmld bo no pdssibility of
the safe limit being ever exceeded.

'I'ho next point to which objection 
was taken by all the Honorable Mem
bers who had spoken, was as to making 
these notes a iegal tender.

In reply, ho (Sir Bartlo Frere)
would refer to what was stated by 
]\Ir. Wilson in bringing forward th'S 
nu’asure, in the fonrth page of his 
Minute. It was as follows ; —

“  In  o r d e r  th n t  pnpcr sh n iilil p e r fo rm  nil t lis
f u n c t io n s  o f  c o in ,  it in tlia t it bIioiiIiI
lie a  lepnl tutidi'V fo r  a ll p a y m o iits ,  o x o o i)t
l iy  tlio  iBsiier.'i, b y  w lio m  it  s l io i ilJ  lie c o n -
T o r t ib le  in t o  tlie  c o in  it v cp rcB en ts  lU th e  w ill
jiin l on  t lie  d e m iiiu l o f  th e  l io ld o r .”

lie (Sir Bartle Frere) iiopd hardly 
argue that, unless notes wore mnde 
legal tender, it was impossible that 
they should perf rm all the functions 
of the coin they represented und 
which jiossessed that advantage. 'I'his 
was one of the funduincntal features 
of the whole plan, and without it 
the wh le of the )roposed measure 
must be comparative y inoperative.

The Honorable and learned Vico-
Pri'sident had alluded to tlie ease of
a IJailway Company or other body 
wishing to pay tlieir laborers in 
notes, and had spoken of the cost 
and trouble to the people in carrying

Sir Bartle Frere

lies
inO*

j the notes from the place of
to the place of issue, whid>
be many hundred miles distnot
they could be cashed. ĵ p-
rable and learned Gfentlem'*'*
posed the case of a Bailway

wliicli«paying their in'>n in notes, ,verc
be valueless lo them unless they 
cashed. Now, suppos'ng i'”’ ** iiiV-llOl.UU. *|,P 111”'
ot argument any thing ot w 
were atfct mpted, that was p̂s-
would readily correct itself, ig h
iug a Company were (ool'S'* 
to pay tlieir men on some distOj" . 
in (ivo Rujiees notes one mont" 
the notes had got into genoni 
lation, so th/it they forced gj for 
men to take their wages in 
which they could get no chanfj 
out going to much ex|'cns» tli®
ring much trouble ; what 
inevitable consequence? , \i]y
tlie workmen would itnH!B‘*‘“ 
fuse to work, and the foUo"'”'̂  , tli?
tlie workmen would iin'n''*?'*"' ,,|iti 
fuse to work, and the folloHincf (||i
tliere would be no laborei'S o j
work unless tbeir employers co'> 
to pay their w;iges in silver. 
not point out that an act o( i
could not be attejnpteJ
responsible to (Juverumeiit, .' „cdi- 
Sovernment influence /..etitio” 
nfely e.terted to prevent 
pf it. But it was quite
imagine such extreino cases. 
could only make their way  ̂
lation gradually, and ft"/
attempted such a foolisli
act as was imagined by I*'** J 
and learned Vico-l’resi(ic»<̂  ,j. 'I’lf
tliat it only recoiled on 
notes would always be a l̂ 'P* 
payment for debts, and M f'
able in ,,ayment of
nuo, and Hint alone 
to bring them into ' for f  ..

The Honorable «
(■as and the

" '  nl
I

liomination tiian . • ,,,
Ho (Sir Bartle Frere) de

W'ith regard to notes  ̂ ,,o 
ininat'on, that tliore j to >; |,t. 
on the part o f Govorm^^l„oo oj ,,.
tluHii except for the W
public. It had been

vinces c o n c u r r e d
to making notes

jti
log"

also to making Iser'fttweiity

tlie
tei‘- u- 

' ” ' f e
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rience th a t tho notes o f  high clono* 
urination formed tho m<st profitable 
issue. H e believed th e Bank of Eng
land would be very glad to get rid 
of its liability to issue its £ 5 cotes. 
Owing to somo difference in tho mode 
of keeping tlia accounts, the Scotch 
Banks derived a considerable profit by 
the issue o f £ 1 notes. B u t with 
regard to the B ank of E ngland, the  
issue of £ 5 notes accompanied by all 
the checks r< quirod by tho grant 
London Hankers, io guard against 
forgery, proved a m uch less profitable 
business. So far, therefore, H onorable 
Members m ight re s t assured tha t, i f  
Government consulted only th e ir  ôwn 
interests, they would coniine the issue 
of notes to the higher denominations. 
'• h» small notes would only be issued 
for the convenience o f the public. In  
Ceylon which was th e only place a t 
*11 analogous to  Ind ia , w here notes
of so small » denom ination as five 
shillings were issued, there was a 
great outcry when tho circulation was 
withdrawn. Tho p lan ters and the ir 
®ooli(m found th a t they lost a g reat 
ewifenionce when th e Hunk for its 
own advantage w ithdrew those notes 
from circulation. T h e H onorable Gen-
th-men might be sure tha t Government 
was not likely to issue su 'h notes ex
cept to suit the pub 'ic convenience.

Mr. i l  A K IN G T O N  said, ho did 
not object to tho issue of notes ot low 
denominations. H is objection wus to 
thoir being im do legal tender.

Sib BA K TIiB FKEKESsaid, the two 
th in g s  m u s t  ro  t gethcr.T ub V IC H -P R E S ID E N T  said that,
by Section IX , G overnm ent would bo 
compelled to issue such notes on de
mand in exchange for coin or bul'ion.

Silt IiA liT IiE  F K E K E sa id , » man 
•night certainly go and take notes for
I'is money, send them  to  a distant part 
of the country, and there pay them 
away to people to whom it might be 
very inc m venien t to receive them . 
Hut any such a ttem p t to injure a m an’s 
creditors would carry  i ts  own punishment in tho ense of private servants, to 
"'hith reference had been made. A fter 
bt big once bo cheated, the servant would 
of course raiso his demand lor wages. 
But the real effectual security against

any thing of the sort Jay in tho fact 
th a t the lower denominations of noted 
would only bo issued as a demand for 
them wns found to arise, and would, 
when issued, be as much a legal tender 
as silver coins.M b. F O llB E S  referred to M r.
Temple’s Memorandum, and said th a t, 
tho words therein used were “ The 
Governm ent toill make its payments 
in notes.”S ift B A R T LE  F R E R E  said, the
Memorandum was no part of the Bill, 
and m ust not be considered to be a final 
and authoritative exposition of the in
tentions of Government.M k. F O llB E S remarked th a t the
M emorandum was put forth ollicially, 
and was signed by Mr. Temple as Cur
rency Commissioner.S ib  B A ltTL B  F R E ItE  contained,
however tha t might be, i t  m ust not 
be considere-l as a final and authorita
tive exposition o f tho intentions of 
Government. YVth regard to tho ob
jection raised by th« llonorab'o and 
loarned Vice-President respecting in
solvent c i'd es . he (S ir Bartle Frcrc) 
had no ohjoctiou to the in reduction of 
any Clause which would make the 
m atter clear, but ho would put it to the 
Council, whether Government was 
likely to allow such a thing to occur. 
To allow their Currency Commissioners 
to become bankrupt, when the Collec
to r in tho adjoining district had 
silver in his trensui’o cliest, would not 
b e a t all to tho credit of the Govern
ment, nor did he think tha t such an 
event was lik.-lv 1 1 happen.W ith regard th n to the case pu t by
the Honorable and learned Vice-Presi
den t resp^c ing the M int certifi
cates and the omission of tho mention 
of any time within which tl'C ( ommis- 
sioners shouhl not be bound to giv* 
notes for bullion, lie would only 
observe tiiat tho difliuulty alluded to 
by t' e Vice l ’>e id«nt was the very 
oircumslauce wlii h led to tho demand 
on the part of many branches ot the mercantile community for this measure.
The circumstances were exactly as 
stated by his Honorable and learned 
friend. M erchants, both here and in 
Bombay, had large sums in bullion ami 
foreign coin, which the Mint could not
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coin iii 'o  Hupees fast enough to meet
the deuiaml tor money ; the Banks, witli
tiu'ir eclliirs lull o f  bullion, were
unable to advance money to their best
iiiid safest customers to meet tlieir
liabilities, and men were in danger o f
stojiping payment- with large sums of
silver at the Mint, wiiich could not be
converted into current coin for many
(lays to come. Uullion was abundant,
wliiie in the shape o f  any circulating
medium, silver was scarce. I t  Wii* then
felt by the mercantile community that,
i f  wo had had a rational Paper Currency
ou a sound basis, it would have sulliced
for all wants, and the merchants would
Jiot have pressed the M int to coin their
money.

J le thought that, as far as the means
at his command went, hi* luul an3w< red
the objections by the Honorable G en 
tlemen, and he understood them to
vote for tlie second reading so far as
the principle o f  the Hill only was cou-
(.•eru('d, and uot with regard to its
tletails.

JMu. SCON 'CE said, by way o f  ex- 
jilauation, with reference to the miscon
ception relcrred to by the Uonorablo
Aleinber o[)posito (Sir JJartlo I'Yere),
lha'. he (M r. Sconce) whs not sure on
what point the Honorable Gcnitleman
sii])pose I him to bo iiiiHtakcn. He
(M r.  Sconce) entirely an'ecd in the
extract from Mr. W'ilsouV; papers which
I ad been read, andwhicii went to show
lin t  a ptt()cr cuit. n y  siionld be in
subst tution for, and n ot in  adiiition to,
a motiillic cnrMMicy. Jlo (iutirely ac
cepted that statement, and all ihiit he
meant to argno was that the substi
tuted pa pi'r currency would have tiie
ell'ect o f  depriving the country o f  the
saniti amount o f  coi".

'J'he Motion was then put and carried
and the Bill read a second time.

K I'X 'O V K IiY  OF R K N T S (H E N G A I,).

Mit. St^OXCI'I moved the second
reading o f  tile IJill “ to amend A ct  A
Ilf 1859 ( ' o  nuiend the la>v relating to
the rei'overy ot Ui'iit in l-he I’ residency
o f  Fort William in Bengal.)”

'I'lui Motion was caii'icd aud the
J5ill read a sec nd time.

air JJurtle F in e

E M 1 Q R A .T I 0 N  T O  S T . ICll'TS'

Sill B A R  I LF, F R K K E
the Bill “  relating to th'*
native laborers in ihe Briti-'’
o f  St. K itts”  bo read a
and passed, i tli®

Tlie IMotioii was carri-'d
Bill read a third time.

KMiailATION TO TIIK
C O L O M K S .

, „9 tlie
M u . H E A D O N  said

Standing Orders had been sunp< 
beaged lo move that the niir'*"
itself into a Committee ni)OU ’
regulate and authorize the ‘ -'"It’
Native laborers to the ' '.,111111“*̂'

T ur V1CE.PR1C8IUBN1
unless there was very .i 
for proceeding with the '
lie should pr. fer ho
it to stand over till V into
as ho luul not bail time to ^
Ueport o f  the Sidoi t ' , (>i'e3̂ '■

Mn. B E A D O N ‘  J.H-yt
was that the Agent aop‘>i ĵj,„i 
French Government ior jyoil,
th ■ Island o f  lie-union had ai  ̂
t' .nt repeated applicatio"* H'*;
made for the eariy 1’*̂ *';"'' ,̂,  ̂ vve>'®,

Jr"'
As the orders from

,isl'«
t on, he should like the
cecdiMl with. , i ô " " 1 ,

Mi(. SCONCH sail, l'« ' ,,, ,
that the Bill ,;iv
t„-day  It luvl been ‘ K
au'l hastily ij,! I'O*' bf
importaiii matter, ' ;4-
"  ■ itshouM 1.0

C o u n c il  b e f  re jj t " ’ ’‘'"L  t", . 1 . 1... ( i)Uii<-i‘ .iiy I
tha
the
'•J- i)e wished (lie Goiiiifi'- jy. 
'>«<• that the J!i)i did not wd'''*''
I f  lent,(a, but also to tĥ

niul ho .,,111̂ "*''
M.v/ihs atid Uoinb»7 
should he consulted "n

Wectio,, M i l .  (uiiignuitH
f o f  He-nnion iit all sea-o»t el '
^̂ 0 tl)oMgl:t tlw it'l’oro  ̂ i
i i i i i i t H  n o  d i i y o r i i t K ^ o ^make no ‘ inwrei' - or • j i-
was passed u ' j llit' , tl>
later. When ,yt «USl>®
Mnuritius, wo
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Standing Orders although emigrationt>> that Col<»ny was also very urgentami mi Agent for tin* purpose ha'larrived. lie  (the Vice-President) ditl »ot> »ea auy particular no ossify for casing the Bill so hurriedly. Nor urn** it even stated that the Agent of the IVench Government I’ad* hired a Bhipfor conveying emigrants to lie-nnion,and as the Honorable Member forVcngid had suggested, tho Madrasand .Bombay Governments ought to to be consulted in the nuitter. The 
Bill was one which, if  once passed, coulil not be nlte^d.

M b . BEA.DON said that, if theHonorable and learned Vice-President and the Honorable Member lorBengal still objected to  the lidl being proceeded with to-day, ho should haveno objection to its consideration bein r postponed till Saturday next [ M  r .  Bndtm then read Despatches from Jiord Wodehouse and Sir .Charles Wo* d showing the desire of TTor Majesty's Government, that a law should 
be passed without loss of time to give .’/Feet to  th e  C’ofivontion.JMh. 11A 1U NO TON said, he thoughttliat this discussion was not very welltimed, aud that it should have takenplaco an tho Motion of the HonorableMember ot'Council (M r. Btrndou), whowas in charge o f the Hill, tor the* sus-pcu-ion ul the Standing Orders with aview to an instruction being given totbo Select Committee, appointed toconsider the Iti'l, to mwive their reportwithin u wi ok. If bo vec llected rightly,Unit was tho time fixed (or the Bel outCommittee is» make t^*-ir report. It«.'«s the prft«tice of Select Committees,on Kills referred to them after tiiemuling, wh tlior sanctioned bytlio Stand ug Orde<s or not, ho win notthen prepared to pay, not to meet andconsider a Bill unt il the peri *d fur whichtiro Hi 1 was published for gene *d information bud expirt-d, uub-ss, as intlio instance in point, a special diicc*tion should be given to the Committee tomke its report on an earlier date. The time for collecting the opinions oftfto local Governments wa* during thoperiod that intervened bt tween the bccoi.d reading of a Bi'l aud the date

fixed for the Select Committee to whichit  was referred, to make their report upon it. Uni' as when n Hill wasordered to be republished, there wouldbe an obvious inconvenience in seekingthe opinions of the 1 cal Governmentsupon a HID after i t  had been reportedupon by the Select Committee whichwas what in* understood was now proposed by the Honorable Member forBengal in respect to the present Bill.The ohj -ctions taken bv the HonorableMember for Bengal to their proceeding with the Bill to-day might perhapshave been properly urged when theMotion for suspending the StandingOrders was mnde for the purpose o f
Riving to the Select Committee theinstruction already mentioned, bu t nothaving been brought forward at that time,ami the Council having resolved thatthe Pill should bo proceeded with asrapidly as possible, he thought thatthe Cou-cil couhl not now consistentlygrant the delay asked for by the  H o-no a'-le M>mb»r for Bengal on theground on which he had placed his
Motion.A fter some rnrther discussion, M r.Beadon withdrew his Motion, and moved instead that the consideration of the Bill be postponed till S iturday next.

M r . SCONCE moved by way ofninendmrub that the consideration ofthe Hill be postponed until reportswere received from the Gevernmentsof Madras and Horn bay on the subject.Tho Amendment being negatived,the o>igwal Motion was then put andcarried, and th« coosidntition of thoBill was accordingly postponed till Saturday next.
PENAL CODE.

The Order of tho Day being read forthe adjourned Committee of the wholeCouncil on '* The Indian Penal Code,”the Council resolved itself into a  Committee f  r tho further consideration ofthe (’ode.The postponed Section 66 and Sections 67 to 70 were passed as theystood.Seeti -n 7 1 was passed after an amendment.
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Tjib CHATRMAN moved tlin intro
duction of the following new Section 
after the above : —

“  W h o e v e r  k i d n a p s  o r  abcTiicts a n y  c h i ld  
u n d e r  t h e  n;>e o f  to n  y c a r a ,  w i t h  t h e  i n t e n t i o n  
o f  t a k i n g  d i s h o n e s t l y  a n y  m o v e a b le  p r o p e r t y
f r o m  t h e  p e r s o n  o f  s u c h  c h i ld ,s h a l l  h e p i m i s h e d  
w i t h  im p r i s o n m e n t  o f  e i t h e r  d e s c r i p t i o n  fo r  
a  t e r m  w h ic h  m a y  e x t e n d  t o  s e v e n  y e a r s ,  im d  
s h a l l  a l s o  b e  l i a b l e  t o  fm e .”

Agreed to.
Sections 72 and 73 were passed os 

they stood.
Sections 74 and 75 were passed after 

amendments.
T he CHAIRMAN' moved tlie res

toration, with modifications, of Section 
7G of tlie Original Code. The Section 
as proposed was as follows :—

“  W h o e v e r  u n l a w f u l l y  c o m p e ls  a n y  p e r s o n  
t o  la b o r  a g a i n s t  t h e  w il l  o f  t h a t  p e r s o n ,  s lm ll  
b o  p u n i s h e d  w i th  i m p r i s o n m e n t  o f  c i t h e r  
d e s c r i p t i o n  fo r  a  t e r m  w h ic h  m a y  e x t e n d  to  
o n e  y e a r ,  o r  w i t h  f in e , o r  w i t h  b o th .”

 ̂ Agreed to.
î cctions 7G and 77 (relating to rape)

Were passed after amendments.
Section 78 (respecting unnatural

olTences) was passed as it stood,
iSi'ction I of Chapter X V II (of

OllV'iices a ain.st l’ ro|)('rty) was passed 
after an amendment in illustration (^).

The consideration of the Code was 
then postponed, and the Council re- 
sutned its sitting.

The Council adjourned at 5 o’clock,
on the Motion of l\lr. Hiirington, till 
Tuesday morning at 7 o’clock.

Tuesday Morning, September 25, 1800.

1 ’ k e s k n t  ;

T h e  H o u ’b le  th e  C h ie f  J u s t i c e ,  Vice-President,
in  th o  C h a i r .

C . J. E r s k in o ,  Kgq., 
a n d

JT o n ’h lo  S ir C . I t.  M .

I I .  H . H a r in i ; to n ,  K sj;,, 
H . R m Ik's , K s([. ,
A . S c o n c e ,  K si(.,

J .t i 'k u o ii .  

P K N A L  C O D K .

Mil. ERSiaxNK eaid, l,c l.ad re
ceived a very voluminous eorrcspon- 
denco from tlio iiombiiy Uovcru'ueut,

suggesting that the crime of 
be made a penal offence. I* ^
desirable tliat the papers 
printed. He should tlierefora 
that they be laid upon, tho ti'bl®'
_ The VICE-PEE3Id e n t , 

ting the question, observed 
was now in Jhe Penal Code a 
which provided for the offence- 

Tho Motion was carried. . (|,cii
The Order of tiie Dav of

read for tho adjourned 
the wiiole Council on tho [,,{(1
Penal Co.ie,” the Council '‘̂ i -
itself into a Committee for 
deration of the Code. ^

Section 2 of Chapter 
to theft. Jo milk'

Some conversation ensued 
ing this Section ap p licab la
in dwelling houses. ,

The Section was ultinw*'‘̂ |̂,j,i|{iii5 
as it stood, the Chairman p’’*’'
to prepare a new Section 
viding for tbo other 'o’j  ‘

Section 3 (relating to tn
clerk or servant of pi’oP®' 
possession of his ma-'ter ‘1 ' ' ^
was passed after tlie 
“ ten years” for “ seven 
maximum term of imp.'’' ' , j,
whicii the offender was

Section 4 (relating doi'tli.j 
preparation made for cai ,
hurt inordertothoc.om'n't;;>.l»
thefi) was passed 
amendment. t i"

Section 5 (defini-'̂ ? 
passed after a ,.i,e
il lu s tr a t io n  ( c ) ,  and w i l l ' ,
o f  a u u sp rin t  in  iUusM’a •

8 ‘ i’t i o n s 6  to  9 iijf

S e c t io n  10 von<lo'^f\lnco I’^ V "
th r e a t  o f  accu sa f.ion  ot .|;,itK»’ ;-,(,r
able with de.ath, transi'O'̂
liablo to be !
metit for ten vears nmi i" ,(;30^ t»' :

Sill ClIAlir-15S ^
there were cert.ai" » ^̂|,j(;li'
mount to assassinatio' ’ ',.,„co3i , ,vi‘‘
sations o f  un""* ''''"  t y pii"''*ho thought, ought to I- ti,.
triins|)ortatioii tor ' ' ,,t,i»(l '

The Section was 
additiou of words to




